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RAJYA SABHA
Wednesday, the 9" August, 2023/18 Sravana, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | take the opportunity to wish birthday greetings to
hon. Member of Parliament, Shri Mahesh Jethmalani, an esteemed legal luminary, a
Member of this House since June, 2021. | give him credit of being very polite in
corridors of courts, but that does not take him inside the same behaviour; very tough.

He is the son of distinguished jurist, former Member of Parliament, former
Minister and legal legend, late Shri Ram Jethmalani.

| had the privilege and honour to be in Parliament along with Shri Ram
Jethmalani.

Mahesh Jethmalaniji is an alumnus of St. Xavier's College, Mumbai and
University of Oxford. He hails from an illustrious family with rich contributions in legal,
political and freedom field.

He has been a Member of Committee for Reforms in Criminal Laws, of which
he is an acknowledged expert. He is married to Smt. Haseena Jethmalani and the
couple is blessed with two sons--Amartya & Agastya, and daughter Serena.

Shri Sandosh Kumar P. is a Member of this House since April, 2022. He
belongs to freedom fighter’s family from northern Malabar region. He is a practising
lawyer. He has risen through the ranks of youth politics in his home State of Kerala.

He is married to Smt. Lalitha M. and the couple is blessed with a son, Ritvik,
and a daughter, Hridya.

On your and my behalf, | wish them a long, healthy and happy life and extend
our greetings to their families and friends.

REFERENCE BY THE CHAIR
MR. CHAIRMAN: Hon. Members, today, the 9th of August, 2023, marks the 81t

anniversary of the historic day on which the 'Quit India Movement' was launched by
Mahatma Gandhi, in the year 1942.
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The clarion call of 'Do or Die' given by the Father of the Nation infused the
masses with a new-found energy which culminated in our nation achieving
Independence from the yoke of colonial rule.

The Quit India Movement is an epitome of what people are capable of
achieving if they work in togetherness for a cause with determination and dedication.

The call of 'Quit India', though is almost eight decades old, has never been
more relevant than in our Amrit Kaal.

It is gratifying to note that since Independence, efforts had been made to
contain poverty, enhancing literacy, neutralizing discrimination and bringing about
social inclusivity.

On all of these fronts, the nation is proud of its achievements in Amrit Kaal and
undoubtedly we are on our way to centennial celebration in 2047. The progress on all
these aspects will be incremental.

Hon. Members, on this solemn occasion, we pay our humble and respectful
homage to all those martyrs who laid down their lives for the cause of our freedom.
We also re-affirm our commitment to uphold the sovereignty, integrity and rededicate
ourselves for the service of Bharat. As Member of Parliament, it is an occasion for us
to introspect, reflect on our moral contributions and rededicate with greater vigour to
be in service of the nation, to realize the aspirations of the people at large and to
secure place of pride for Bharat in comity of nations.

| request the Members to rise in their places and observe silence as a mark of
respect to the sacred memory of the martyrs.

(Hon. Members then stood in silence for one minute)
SHRI JAIRAM RAMESH (Karnataka): Sir, Shri Tushar Gandhi has been arrested.
...(/nterrupt/ons)... Sir, Mahatma Gandhi's great grandson, Shri Tushar Gandhi has
been arrested. ...(Interruptions)...
MR. CHAIRMAN: Please take your seat. ...(Interruptions)...

it gfewian <a (ufeersf §9e): R, ..(Taum)...

MR. CHAIRMAN: | have to make another announcement. ... (Interruptions)... Please
sit down.



[ 9 August, 2023 ]

FELICITATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, this is a moment of immense pride for us. Our
athletes have scripted history by their spectacular performance at the World University
Games, 2023 held at Chengdu, the People's Republic of China from July 28" to
August 8", 2023. ... (Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, Shri Tushar Gandhi has been
arrested. Kindly give a statement on that. The Leader of the House should give a
statement. ...(Interruptions)... He must react to that. ...(Interruptions)... He was
arrested on the way to commemorate the Quit India Movement. ... (Interruptions)...

MR. CHAIRMAN: Let me first read out. | am inviting the attention of the hon.
Members to great achievements by our athletes. They scripted history by their
spectacular performance at the World University Games, 2023, held at Chengdu, the
People's Republic of China, from July 28" to August 8", 2023. At the 31%" World
University Games, the Indian athletes returned with a record-breaking haul of 26
medals. Hon. Members, it was our best performance ever at World University Games
where our athletes bagged 11 gold medals, five silver medals and ten bronze medals.
Their achievements reflect our rapid stride forward in the arena of sports and are
testimony to the unwavering focus, tremendous hard work and wholehearted
dedication of our sportspersons. This is also on account of affirmative Government
initiatives and policies. Their exemplary performance is bound to inspire and motivate
the nation. On behalf of the House and my own, | extend our felicitations to the
athletes and wish them all the success in their future endeavours.

SHRI JAIRAM RAMESH (Karnataka): Sir, the hon. LoP wants to say something.
...(Interruptions)...

MR. CHAIRMAN: All of you, please sit down. ...(/nz‘errupt/ons)... Nothing will go on
record. ...(Interruptions)...
PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Papers to be laid on the Table.
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Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (GENERAL (RETD.) V. K. SINGH): Sir, | lay on the Table, under Section
10 of the National Highways Act, 1956, a copy each (in English and Hindi) of the

following Notifications of the Ministry of Road Transport and Highways:-

M

@

©)

4)

®)

©)
™)

(8
(9

S.0. 3177, dated the 17" July, 2023, levying user fee for the project of two lane
with paved shoulders of Pandharpur-Mangalwedha-Marwade-Umadi Section of
NH-561A in the State of Maharashtra.

S.0. 3178, dated the 17" July, 2023, levying user fee for the project of two lane
with paved shoulders of Kusumba to Malegaon Section of NH-160H in the State
of Maharashtra.

S.0. 3183, dated the 17" July, 2023, levying user fee for the project of two lane
with paved shoulders of Sarad-Vani-Pimpalgaon Section of NH-953 in the State
of Maharashtra.

S.0. 3270, dated the 21% July, 2023, levying user fee for the project of two lane
with paved shoulders of Mangalore-Thiruvannamalai Section of NH-75 (Old NH-
234) in the State of Andhra Pradesh.

S.0. 3271, dated the 21%' July, 2023, levying user fee for the project of two lane
with paved shoulders of Talegaon-Gonapur Section of NH-347A in the State of
Maharashtra.

S.0. 3272, dated the 21% July, 2023, levying user fee for the project of four and
more lane of Kandla-Mundra Section of NH-41 in the State of Gujarat.

S.0. 3273, dated the 21% July, 2023, levying user fee for the project of four lane
of Lalitpur-Sagar-Lakhnadon Section of NH-44 (Old NH-26) in the States of
Uttar Pradesh and Madhya Pradesh.

S.0. 3275, dated the 21%' July, 2023, levying user fee for the project of section
from Km 228.748 to Km 291.000 of NH-No. NE-4 in the State of Rajasthan.

S.0. 3276, dated the 21% July, 2023, levying user fee for the project of four and
more lane of Meerut- Haryana/UP Border Section of NH-709A in the State of

Uttar Pradesh.
[Placed in Library. For (1) to (9) SeeNo. L.T. 9959/17/23]

I. Notifications of the Ministry of Home Affairs
Il. Report (2020-21) of NHRC, New Delhi and related papers
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T A § g WAl (3t e ) wEIey, H FRefeiRad uF 99 ued W)
NCRINEE

I. (i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 26 (E), publishing the Ministry of Home Affairs, Sashastra Seema Bal,
Combatised, Group 'B' (Non-Gazetted) Para-Veterinary Recruitment Rules,
2023, in the Weekly Gazette, dated the March 19 - March 25, 2023, under sub-

section (3) of Section 155 of the Sashastra Seema Bal Act, 2007.
[Placed in Library. See No. L.T. 9682/17/23]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 404 (E), dated the 31 May, 2023, publishing the Ministry of Home Affairs,
Indo-Tibetan Border Police Force, Armourer Cadre (Group 'B' and 'C' posts),
Recruitment Rules, 2023, under sub-section (3) of Section 156 of the Indo-

Tibetan Border Police Force Act, 1992.
[Placed in Library. See No. L.T. 9924/17/23]

(iit) (a) A copy of the Chandigarh Administration Notification No. 282305 HIlI(3)-
2020/13037, dated the 8" December, 2020 (in English) and dated the 6" July,
2023 (in Hindi), publishing the Chandigarh Private Security Agencies (Private
Security to Cash Transportation Activities) Rules, 2020, under sub-section (4) of
Section 25 of the Private Security Agencies (Regulation) Act, 2005.

(b) A Statement (in English and Hindi) giving reasons for the delay in laying

the Notification.
[Placed in Library. SeeNo. L.T. 9981/17/23]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 20 of the Protection of Human Rights Act, 1993:—

(a) Annual Report of the National Human Rights Commission (NHRC),
New Delhi, for the year 2020-21.

(b)  Memorandum of Action Taken on the recommendations contained in
the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9923/17/23]
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Reports (2020-21 and 2021-22) of Samagra Shiksha Abhiyan of various states and

related papers

Rien e § wow WAt (s srgut 3 weew, # FEfoRed w3 @) u-
e Hfer (ST a2t vt &) T geer uR el § i

O @

(b)
(©)

OINCY

(b)
(©)

(i)  (a)

(b)
(©)

(v) (2

(b)
(©)

V) @)
(b)

Annual Report of the Samagra Shiksha Abhiyan, Telangana, for
the year 2021-22.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 9988/17/23]

Annual Report of the Samagra Shiksha Abhiyan, Uttarakhand, for
the year 2020-21.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 9987/17/23]

Annual Report of the Samagra Shiksha Abhiyan, Bihar, for the
year 2021-22.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 10052/17/23]

Annual Report of the Samagra Shiksha Abhiyan, Madhya
Pradesh, for the year 2021-22.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 9989/17/23]

Annual Report of the Samagra Shiksha Abhiyan, Uttarakhand, for
the year 2021-22.
Review by Government on the working of the above Programme.
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(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 9987/17/23]

vi) (a) Annual Report of the Samagra Shiksha Abhiyan, Jharkhand
Education Project Council, Ranchi, Jharkhand, for the year 2021-
22.
(b) Review by Government on the working of the above Programme.
(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 9985/17/23]

Notification of the Ministry of Cooperation

HEHRal Horerd #§ g w3t (ot @) vel. gah): wEiey, H agvey wEan! aNrgdl
3T, 2002 ® GRT 124 B IY GRT (3) & A IgIIoT AghRI AR
(e FHATge, 2023 BT TBIRIT B dTell AEHIRAT HATAT DI AERLET 4.
1.1, 591 (37), [&HTh 4 3K, 2023 DI Yeb Ulel (3USH AT fawal #) FHT g
R Gl gl

[Placed in Library. See No. L.T. 9956/17/23]

Notification of the Ministry of Home Affairs

T WA § Wsg Wl ft e pEr): wEIRY, H Uiy =maraliss fasm
feafqenera AfSTH, 2020 ® GRT 53 B IU-GRT (2) & A &I 22 JATS -
28 S[elTs, 2023 & ATIed ISYH 4, 3R A9 aui & foTg IS =ArAret ey faeim
e faeead & Hetuld & ©U H ST, SRAPHAR AT AT B YD DI TehTiRrd
R Tl 8 HATAY DI ARG F. 23011/11/2023-SATH- Il DI Ueh Ulel (U
ST fewal §) [T Ue e UR Rl §

[Placed in Library. See No. L.T. 9937/17/23]

I. Notifications of the Ministry of Education
Il. Reports and Accounts (2020-21 and 2021-22) of various Universities, Institutes and
Foundation and related papers

Rren W= § Wow WA (ST GUN WRER): F8IeY, § FfeRad g3 qwr ded
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R IGATE :-

I. (i) A copy (in English and Hindi) of the Ministry of Education (Department of
Higher Education) Notification No.1-1/2021 (CPP-1/DU), dated the 2™ June, 2023,
publishing the University Grants Commission (Institutions deemed to be Universities)

Regulations, 2023, under Section 28 of the University Grants Commission Act, 1956.
[Placed in Library. See No. L.T. 10053/17/23]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Education (Department of Higher Education), under sub-section (3) of
Section 45 of the Architects Act, 1972:—

(1) No. CA/498/2023/MSAE (Regulations), dated the 19" July, 2023, publishing
the Council of Architecture (Minimum Standards of Architectural Education)
(Amendment) Regulations, 2023, amending Regulation 4 (1) of the Council of
Architecture (Minimum Standards of Architectural Education) Regulations,
2020.

(2) No. CA/498/2023/MSAE (Regulations), dated the 19" July, 2023, publishing
the Council of Architecture (Minimum Standards of Architectural Education)
(Amendment) Regulations, 2023, amending Regulation 4 (2) of the Council of
Architecture (Minimum Standards of Architectural Education) Regulations,

2020.
[Placed in Library. For (1) and (2) SeeNo. L.T. 9908/17/23]

Il. (i) (1) A copy each (in English and Hindi) of the following papers under Section
38 of the Delhi University Act, 1922:—
(a) Ninety-ninth Annual Reports (Part | and II) of the University of Delhi, for the
year 2021-22.
(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9909/17/23]

(i) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 31 and sub-section (4) of Section 32 of the University of
Allahabad Act, 2005:—

(a) Seventeenth Annual Report of the University of Allahabad, Uttar Pradesh,
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for the year 2021-22.

(b)  Annual Accounts of the University of Allahabad, Uttar Pradesh, for the year
2021-22, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) and (b) above.
[Placed in Library. SeeNo. L.T. 9911/17/23]

(ii) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 29 and sub-section (4) of Section 30 of the Babasaheb
Bhimrao Ambedkar University Act, 1994:-

(a) Annual Report of the Babasaheb Bhimrao Ambedkar University, Lucknow,
Uttar Pradesh, for the year 2020-21.

(b) Annual Accounts of the Babasaheb Bhimrao Ambedkar University,
Lucknow, Uttar Pradesh, for the year 2020-21, and the Audit Report
thereon.

(c) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) and (b) above.
[Placed in Library. See No. L.T. 9907/17/23]

(iv) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institute of Technology, Science Education
and Research (NITSER) Act, 2007 :-

(a) Sixty-second Annual Report and Accounts of the National Institute of
Technology, Durgapur, West Bengal, for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9910/17/23]
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(v) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 28 and sub-section (5) of Section 23 of the Indian Institute of
Management Act, 2017 :—

(a)  Annual Report and Accounts of the Indian Institute of Management (IIM),
Sambalpur, Odisha, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 9913/17/23]

(vi) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 24 and sub-section (4) of Section 26 of the Auroville
Foundation Act, 1988:—

(a) Annual Report and Accounts of the Auroville Foundation, Auroville, Tamil
Nadu, for the year 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Foundation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. SeeNo. L.T. 9912/17/23]

Report of the Comptroller and Auditor General of India on Toll Operations of National
Highways Authority of India in Southern India

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (GENERAL (RETD.) V. K. SINGH): Sir, Ilay on the Table, under clause
(2) of Section 19A of the Comptroller and Auditor General's (Duties, Powers and
Conditions of Service) Act, 1971, a copy (in English and Hindi) of the Report of the
Comptroller and Auditor General of India on Toll Operations of National Highways
Authority of India in Southern India - Union Government (Commercial) - Ministry of

Road Transport and Highways - Report No.7 of 2023 (Compliance Audit).
[Placed in Library. See No. L.T. 10053A /17/23]



[ 9 August, 2023 ]

Reports of the Comptroller and Auditor General of India

o wamerm # wsg WA ot 9w GleRh): ARy, H AU & oTTeE 1516 Es
(1) & 3 Fre=feIRad gfcrael & Uh-Ta Ui (IS 921 2=t /) F91 9l i)
Gl g
(i) Report of the Comptroller and Auditor General of India for the year ended 31
March, 2022 — Union Government — Finance and Communication — Report
No. 16 of 2023 (Compliance Audit); and
(i) Report of the Comptroller and Auditor General of India on Swadesh
Darshan Scheme — Union Government — Ministry of Tourism — Report

No. 17 of 2023 (Performance Audit).
[Placed in Library. For (i) and (i) See No. L.T. 10053B /17/23]

REPORT OF THE COMMITTEE ON PAPERS LAID ON THE TABLE, RAJYA SABHA

DR. SUDHANSHU TRIVEDI (Uttar Pradesh): Sir, | present the 170th Report (in
English and Hindi) of the Committee on Papers Laid on the Table, Rajya Sabha on
‘Laying of the Annual Reports & Audited Accounts of Rail Land Development
Authority (RLDA)’.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD
PROCESSING

St BT W (AR USEN): Heled, H PV U (BT dedror ST (HY Ud fham
S fURT) | FE i qrrar Hfhd [de™ oM (H.ens.8l.ud.) - té
HATH" favg UR IT9cd Ufcrdad &I U Ul (U a7 2=l #) qHT Ued IR
T gl

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

MAFAGIT TOWR (SR UQW): HEIGI, H IUHIHI HIHel, W 3R AT T

11
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AT HATer (WM 3R AreSi+eh [qavor f[QurT) | Weiea "MRd | 91 ST Udh
e’ faw & Ade § 9T AdfSrd SUYRhT J1el, WTer 3R Ardoif=d faawor deeft
HHST IR FART (2022-23) & SR ARTdE B U il (SRS a7 2= #)

YT ISl UR X<l &

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

# FHGIY IO (STRYSY): HaIGd, H [I9NT Heferd SUHRhT A, e 3R
Frasife fadavor deet e Wt Qi (2022-23) & FHIRET @ 7T HRarg
et gfcrdel & 3rerg-| | fafase RIBTR 3iR e -V & Hae H Sl ITRI I}
Qe Tfct (3Ust ot faw<l #) 941 9eel IR REdl g i

Q)

(i)

(i)

(v)

Twenty-first Report on action taken by the Government on the
observations/recommendations contained in the Thirteenth Report of the
Committee on ‘Procurement, Storage and Distribution of Foodgrains by Food
Corporation of India’ pertaining to Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution);
Twenty-second Report on action taken by the Government on the
observations/recommendations contained in the Eighteenth Report of the
Committee on ‘Demands for Grants (2022-23)’ pertaining to the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Food and
Public Distribution;

Twenty-third Report on action taken by the Government on the
observations/recommendations contained in the Nineteenth Report of the
Committee on ‘Demands for Grants (2022-23)" pertaining to the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Consumer
Affairs); and

Twenty-sixth  Report on Action Taken by the Government on the
observations/recommendations contained in the Twentieth Report of the
Committee on ‘Quality Control Cells (QCCs)’ pertaining to Ministry of
Consumer Affairs, Food and Public Distribution (Department of Food and
Public Distribution).
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

S1. I 9 (STRYUSE): HEIed, | [I9NT Hefed TR 3R SR Had Aqai
IR AR (2022-23) & FR=ITIRad UiTaEHl &1 g~ Ui (sl a2 fa=l #)
FAT Il R IQAT§ :-

(i) Forty-third Report on ‘Planning for Fertilizers production and Import Policy on
fertilizers including GST and import duty thereon’ pertaining to the Department
of Fertilizers, Ministry of Chemicals and Fertilizers; and

(ii) Forty-fourth Report on ‘Fertilizer Subsidy Policy and Pricing matters including
need to continue Urea Subsidy Scheme’ pertaining to the Department of
Fertilizers, Ministry of Chemicals and Fertilizers.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON WATER RESOURCES

SHRI ANEEL PRASAD HEDGE (Bihar): Sir, I lay on the Table, a copy (in English and
Hindi) of the Twenty-fourth Report on action taken by the Government on the
Observations/Recommendations contained in the Twentieth Report of the Committee
on 'Demands for Grants (2023-24)" of the Ministry of Jal Shakti -Department of
Water Resources, River Development and Ganga Rejuvention.

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON WATER RESOURCES

SHRI ANEEL PRASAD HEGDE (Bihar): Sir, | lay on the Table, a copy (in English and
Hindi) of the Statement showing further action taken by Government on the
Nineteenth Report of the Committee on action taken on
observations/recommendations contained in its Sixteenth Report (17" Lok Sabha)
on ‘Demands for Grants (2022-23)" of the Ministry of Jal Shakti — Department of
Drinking Water and Sanitation.

13
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STATEMENTS BY MINISTERS

Statement outlining the reasons for not framing Assam Rifles Regulations, 2016

& #Ae H g #3 (S e /) IS, H ST RIshed [, 2016 I
JHT YTl IR X S & fo7g | & w4 H IR 781 fhy ST & BRI DI SRl
=T (st a i<l ) 991 9T el R Il g

Status of implementation of recommendations/observations contained in the 54™ Report
of the Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD):
Sir, | make a statement regarding Status of implementation of recommendations/
observations contained in the 54" Report of the Department-related Parliamentary
Standing Committee on Finance (17" Lok Sabha) on Demands for Grants (2023-24)
pertaining to the Ministry of Finance.

REGARDING DISCUSSION UNDER RULE 267 AND OTHER ISSUES

MR. CHAIRMAN: Hon. Leader of the Opposition, do | give you the floor after | take up
notices under Rule 267 or earlier? | need your guidance.

fuer & w1 ot wferprg @=): weiy, 17T AU T8l W feie $iean gave o
f7e T iR 84 31 e ATseie Y8+ & foy w81l ..(Fae™)...  JuR el St &
31TST AT INTT I oTdT 11 B ...(@EM).... 3R R e} ST i SNTE el 8, al
§ FHASIAT &, .. .. (STALT)...

MR. CHAIRMAN: Nothing will go on record. ...(/nterrupt/ons)... Nothing will go on
record. ...(Interruptions)... Nothing will go on record. ...(Interruptions)... Both
sides, please take vyour seats. ...(Interruptions)... Take your seats.
...(Interruptions )... Hon. Members, there is a limit to which we can dip in our
conduct. As the Chairman of Rajya Sabha, | am extremely pained to see an hon.
Member, Shri Sushil Kumar Gupta... ... (Interruptions)... | will discuss this matter
with the Leader of the Opposition. ...(Interruptions)... The House is adjourned to
meet at 2.00 p.m.
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The House then adjourned at seventeen minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, Rule 267. ...(Interruptions)..

Sl TRM W (FACH): TR, YA 7 YT B ST &, 39 ¥ R4y
...(TFT)...

MR. CHAIRMAN: The Constitution (Scheduled Castes) Order (Amendment) Bill,
2023. ...(Interruptions ).. Did you raise your hand?

SHRI MALLIKARJUN KHARGE: Yes, Sir....(Interruptions )..

MR. CHAIRMAN: Please. ...(Interruptions).. Do you have a point of order?

i} AfeTeTolT @I 81, AR1 H 179 267 & A [0 ISTRET g ...(ALTH)..

MR. CHAIRMAN: | am not a doctor; | am a lawyer. 39T el WERTE &1 AT Bl
...(TILT)...

i} AfeTehTol @RA: B, 7Tl WX B ...(Fagm)...
it qUTafar : 3mY 327 BT START BTV ...(SILTH). .

i} AfeTRTo WA H 95 MR A1 ...(FqLT)...

MR. CHAIRMAN: Sir, let me tell you, by virtue of your position, your health is
important for all of us.

# AfeTR @A AR, H U B 9 DI SHIsh¥! bl g & oIy, Constitution
B AN & folg @ &1 8, SAlerg 71, A1 Al 9xaT8 721, H 91 ST g

: Expunged as ordered by the Chair.
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Nt |quEafa: R, Y@ B A9 /1 3s? 89 9 dfcdg & b ga dfaum o) e
PN ...(FFI)... B9 Bicdg o 1o 921 AR AT DI Uh W2 S| ..(QLH)...

M aferprga @A W), | YL A1 A8l g P AT wel 267 b d8d WERH S
...(TGHT)...

it |wumafer: © 915 is expunged.

$t AfeIdIo @A 37T YT A1 DI &I M <, FeITH H31 Bl B MDY AR &
TR R I ST ...(TaeH)... § I 97 91l Fohal g ...(TaLH)...

3l QU TP Ybe| AR GERAY, . (FELH)...  $9d] Biadl g o o
...(FT)...

ARG < 3R JTHIRET Frer ™ § 15 H341 (27 IFEN 36[Ed) : IR, A1
WA S 6 T BH MER Bl ...(AY)... I TR TSI 9 37 B ...(TIEM)... BT
qTET < ITh! ST FHTST BT L& I11, IS 95 AT d1d 8, ol Il 5 AR
TEl S| ...(FAYT)... D! SoTaT T8 2 3R P! AT offex & Ug U T&T
2, SOV 89 ITh] TR Tl <3| ...(HaE ). .

MR. CHAIRMAN: Only the Leader of the Opposition. ... (Interruptions)..

it Aferpro @A H I8 98 1 gHice 339 SO § 3R had qY I.N.D.ILA. & &l
21, gfeth TR & W ggd oI =MEd € b ol 267 W S &1 =AM
(AYUT)... ST ¥ g &1 AT & T e w21 Sft =1 31y, Yo ¥eeHe <, =i
Y% 8, B9 99 AN I9H 2T of, S9d 918 3R 8 e Rers <d € 1 e
g, olfch TeT H3l &1 Ueh T THE BT AT, T8l #R1 e 81 SHfelq § Susy /1T
HAT g [ STeg I STes 1A fAfReR &1 garsul

st At e w3 S & oY afvesT I 919 980 IRThTST IR 2, R g6 vy w §
3791 vl & a1 1 ...(@e)...  H iferrd i i &, faftrasra oy faan 21
...(AFHT)... Leader of the House.

: Expunged as ordered by the Chair.
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[T & Adr (S NG TR : FHIILT ST, ST AT e o e, ..(aem ). 39
TSI WA T & 21 ... )... 3 Grefes 7=t el A1yl ...(Fad)... 319
IR & 991 I B1 &, ...(FIIH)...

Y AfeTeToA @A H 7=l & forg &1 7T E1 ..(FaEH)...

# 9y TR W), S AR a9 UH B A . (FAHH)... R, I8 GG DI AUHA ©
..(FGI)... IS A b DTS BT 399 21 ...(Fae™)... 89 99 I8 T8 © b oI
& I Sl SToid [Avy 8, S9¢ $HUR Il Bll...(Saae ). .

# AR WA G AR I8 Hedl U 81 © b I ART g4l el arsd
21...(HAYH)... 7 I §€ BRI &l...(TIEH)...

o A Ter: 99 A 61 ST & [ Sl f[Ava $8 14 I3 ©, HAll ST STd1d 6
S 1...(TIYM)... ST 9’7 URT §U &, S IR fSee =med g 1...(aagm)...

2} AfTBTS WRA: Y oirex 3T < BT Ofd W P& I1d DR &....(TIHH)...

st IR MAS: W3, 519 393! 3261 8l 7, Al Idl H 9T ol 2 IR 9 W 3201
TE BNl B, 1 99 B W19 IR o 2l ...(FIHH)... 3 T8 Tl (aer)... a1 dl
J X1 B8 I, ool 9 88 Il ..(FAYM)... 8IS (TS aild I Tl
S 1...(TaEM). .

MR. CHAIRMAN: Hon. Members, Leader of the Opposition. ...(Interruptions)...
Take your seats. ...(Interruptions)...

i} AfFBTST WA TR, HH F FHH 200...(TIHH). .

MR. CHAIRMAN: | have declined. ...(Interruptions)... | have declined Rule 267.
...(Interruptions )...

#t Afede @ § ol 267 W I 8T gl HH F BH 200 AT AR b
E1...(FEM)...500 AT injured 81 g &1 ..(ELT)... 5,000 | ¥ RATET TR el b
g ...(FAYH)... 70,000 A SITGT AN T rehabilitation FHAT AT B1...(RGLT)...  BTHT
ST HT F AN 7T I...(TEYH)... AT AIGNT Wise I8 & fb recently 5 3R BT Udh
incident 31X g1 &1 ...(AET)...

17
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i dgy Maer: 9T & I TS & s B @ B B (@aE™)... g7 AN
P T B DI TTOT B ) BL...(FAU)... ] 50T I8 & b ot 7 fodt T8
9 AfTR &1 =9l | 9R g9 Fad Hderst & 18R 7 ..(AaE ). H 7R BT §
b 37 U MfaersT fear Sl ..(caem™)... &9 J9d MNfaerord &1 3IHH o 38
2, AT HRATS BT YH B I8 S l...( TG )... J I18d o 81 & fb...(caaem)...
JUTIfT 8ISy, S84 3MTTH] IT9T fhdT Bl..(ae)... 3+ fore fhar, S9&
qrace g2 fede T dll...(@aum)... § J9ar € 5 370 SR fBifders g
RT...(FALH)...

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Point of order, Sir.
...(Interruptions ...

MR. CHAIRMAN: Leader of the Opposition. ...(Interruptions)...

2 aferpIgd WA R, 24 €9 H [AU[R § 68 Al 6l AR [SAT...(FEaUH)... AR
eRgde H 9gd TSdS! 88 B...(a8)... AR &l RA1G HR [SAT1...(FaEH)...

SHRI V. VIJAYASAI REDDY: Sir, | have got a point of order. ...(Interruptions )...
i} AfABTS WA "I Bl 7, 519 YR AU I8 AR R 8T © ...(FFEH)...

MR. CHAIRMAN: Mr. Derek, you don't have to direct. ...(Interruptions)... You are
constantly directing him to speak. ...(Interruptions)...

2} AfTBTSHT WA Bl 267 S T& TN Bl AT DI RS © ...(ATE)...

sl A MEE: W, IR-IR 3961 Sl JIBR &, 79 TBR A S78I7 ATTHT THTT
foar 2, O IR A A QR & DI 3THT BR B &, S ThR A X I B THT
PIIE B ...(FAIH)... T IITAT A S 8, AT W AT 2 3R bR 31 AT Fe- &
fifaersT &1 Fgst @) 81 ...(@aEM)... A ST 98 AR o dh AT &1 S1d I
foree o faan 7, wfTR & SR 7=t fore g8, 79 S8 |e &I 319w &= fomar?
...(TFET)...

MR. CHAIRMAN: Let the Leader of the House.. ... (Interruptions)...

: Expunged as ordered by the Chair.
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St wfereod @R B9 S TE E..(HauF)... B 989 B3, 31T I8y, B9 989
N ..(HIH)... JATSY, T HAT S Bl ...(@AUM)... §F VSl &, 3T gAY
(FAUF)... g H3A ST BT JATSY ..(FALH)... 89 989 B & foly TaR &
...(TGHT)...

MR. CHAIRMAN: Please take your seat. Hon. Members, | gave the floor to the
Leader of the Opposition. | thought there would be some way forward- approach. |
do not know how many times | will have to decline the same request day after day. |
had taken a considered view, considering the rules. ...(Interruptions)... This kind of
a stance towards the Chair is unprecedented. ...(Interruptions)... | have declined.
...(Interruptions )... | have declined. ...(Interruptions)...

SHRI SYED NASIR HUSSAIN: Sir...

MR. CHAIRMAN: You are not in your seat. ...(Interruptions)... Go to your seat. |
would listen to you.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | am in my seat. | have been raising my
hand for quite some time. ... (Interruptions)... | have got a point of order.

DR. SANTANU SEN (West Bengal): Sir, | wish to make a point of order.
...(Interruptions )...

MR. CHAIRMAN: Just a minute. | must look at the Doctor. Yes, Dr. Santanu Sen.
What is your point of order?

PROF. MANOJ KUMAR JHA: Sir, | have been trying to speak for so long. There is no
point being... ... ( /nterrupt/ons). ..

MR. CHAIRMAN: Prof. Jha, | think he is as much a respectable Member as you are.
PROF. MANOJ KUMAR JHA: But, Sir, | raised my hand first.

MR. CHAIRMAN: No, but he may not be jumping on his seat as you do athletically.
Yes, Dr. Sen.

19
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DR. SANTANU SEN: Sir, this is under Rule 258. First of all, | would like to thank you
for giving me the opportunity at last, as | have been trying to raise a point of order for
the last few days. My point is, whenever there is any speaker from the Treasury
Benches, the full focus of the camera is on him. On the contrary, whenever there is
any speaker from the Opposition Benches, even up to the level of the Leader of the
Opposition, hardly a small section is being shown on the television.

SHRI K.C. VENUGOPAL (Rajasthan): Yes, Sir. ...(Interruptions)...

MR. CHAIRMAN: What is your point of order? Your point of order is that the camera
should focus only on the Chair! | think that is a good point of order.
...(Interruptions )...

DR. SANTANU SEN: Sir, this is my point, that the camera and the television should
be neutral. ...(Interruptions)...

MR. CHAIRMAN: Shri Bhupender Yadav ...(Interruptions)... What is your point of
order? ...(Interruptions)...

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE
MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): It is on
Rules 228, 238(2) and 240.

MR. CHAIRMAN: All three rules at the same time? Move one at a time.

SHRI BHUPENDER YADAV: They are on the same line. IX, I8 U8, I8 BISY
oot 15 faal 9 foexdd &l < W8T 81 IR, Sdl 228 § Mfawd & fh ofR angsfedmd
$9g UR DIs AL accept Bl ST &, Al QIGRT H TIT XS] T8l DR Fabel, AT TS
AP & foy §1 < b 2

AR, BeT 238 (2) H © & 3R WSW Bl 9 Py VAT TIFAUTH < &, A
3SR faam 7, 3 3SR TR 89 dold &, Ol od 258 ¥ 81 Sqd 918 ¥l 3R ITHT
YR, IHD] [STg B B 37T 2, Tl el 238 (2) Bl ...(FAUM)... AR AR, Hed
240 B...(GYT)... 1Y 96 SISV ...(FALT).... 3T §S SISV ...(HILH)...

PROF. MANOJ KUMAR JHA: He is misquoting the rule. ... (Interruptions)...
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MR. CHAIRMAN: Prof. Jha, you have a book in your hand which you are
disregarding. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: He is misquoting the rule. ... (Interruptions)...

MR. CHAIRMAN: Don't interrupt another Member when he is speaking.
...(Interruptions)...

M YU FEd: IR, AR .(FAIF)... W), JAIS 7 Sff B4R {77 8, 9 IR-IR
§CRT PR ol ...(FAYH)... TR, 3R Plg AR SA-JSIBR [l 9T BT qR-IR
Rific Ha1 8 3R irrelevant Sical 8, a1 SH®! b BT AT 3MUR! IfTHR B
...(aT)...

S [gHTafar: YU SfY, 39 U TR 91 el 81 quws: Sil, 319+ Ueh g8 THR a7
el Bl ...(FIYM)... MY HaT g fb T=reT it A 7131 €1 You don't need enemies

now. He will do it hundred percent. You have taken a great risk. Do you still stand
by it? ...(Interruptions)...

SHRI'V. VIJAYASAI REDDY': Sir, | have a point order.

MR. CHAIRMAN: Under which rule? Then | will give the floor to the Leader of the
Opposition. This is the last point of order. Then | will give the floor to the Leader of
the Opposition. ...(Interruptions)...

SHRI V. VIJAYASAI REDDY: Sir, my point of order is on Rule 238 (7) read with Rule
261. | am invoking both the rules at the same time. | request you to kindly permit me.

MR. CHAIRMAN: Go ahead.

SHRI V. VIJAYASAI REDDY: Sir, these parties collectively call themselves 'INDIA’,
who are constantly and continuously disrupting the proceedings of the House, and
they have hijacked the word 'INDIA". ...(Interruptions)... It is highly objectionable
and undemocratic. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please take your seat. ...(/nterrupz‘/ons)... When |
am speaking, why are you so active? Sit down. Hon. Members, sitting in this Chair,
having taken Oath of the Constitution, | recognise only those political configurations
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that are sanctified by the Election Commission. Therefore, you are focussing on
something of which | can't take any notice. If the Election Commission will declare
that there is a political outfit by a particular name, we make changes. We have made
a change. So, that is not the point. ...(/nterrupt/ons)... Now, the Leader of the
Opposition ...(/nz‘erru,oz‘/ons)... Only the Leader of the Opposition
...(Interruptions )... Don't you want to listen to the Leader of the Opposition also?
...(Interruptions )...

SHRI MALLIKARJUN KHARGE: Sir ... (Interruptions)...

Al HAT PAR H: R, U (A .. (FaYH)... U (e & oy e SR, fihe
NI gl SIS ...(FEY™)... Sir, my point of order is on Rule 238 (4).
...(Interruptions)...~

MR. CHAIRMAN: Nothing will go on record. You are not raising a point of order. It is
absolutely wrong. ...(Interruptions)... | am so sorry. ...(Interruptions)... There is no
point of order. ...(Interruptions)...

SHRI PRAMOD TIWARI (Rajasthan): Sir, Article 1in Part-| of the Constitution states,
"India, that is, Bharat." | am reading from Part-I ...(Interruptions)...

MR. CHAIRMAN: What is your point of order? ... (Interruptions)...

2t yHIe faam: 52 YR I TR T 872 ...(FIHTH). .
MR. CHAIRMAN: The Leader of the House... (Interruptions)...

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | have a point of order.
...(Interruptions )...

MR. CHAIRMAN: Under which rule?
SHRI SUKHENDU SEKHAR RAY: It is under Rule 235, which is about rules to be

observed in the Council by the Members. With your kind permission, the hon. Leader
of the Opposition was making certain submissions. At that point of time, a few hon.

* Not recorded.
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Members from the Treasury Benches interrupted, shouted slogans, started clapping
and made certain wild allegations.

MR. CHAIRMAN: What is your point of order?

SHRI SUKHENDU SEKHAR RAY: That is my point of order under Rule 235(ii).
...(/nterrupt/ons)... It states, "'shall not interrupt...(/nterrupt/ons)...

MR. CHAIRMAN: The norm in the House is that disorder has become a new order.
Disorder has become a new norm, which is not expected of any Member, either from
this side or that side. All have to maintain decorum. ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY: What is your ruling about my point of order?
...(Interruptions ...

MR. CHAIRMAN: There is no point of order. It is declined. ... (Interruptions)... Take
your seats. ...(Interruptions)...

2 AferpIod @A : UYL ST, A Sl HIST- 2078, AIel-2018 PR IS 6, . (Fau™)... §

3MYh A A FHICC WIged RG] A8l gl ...(aEH)...

SHRI  PIYUSH GOYAL: Sir, this is misuse of parliamentary privilege.
...(Interruptions)... ST& I HIgH A B &, U BT H I8] 497 I & &l
.(TAYT)... BISH | ggd sWIce {4 2l ..(Fag™)... e fores €, olfdH
aE, TIUER, W 36! fewed=T gardl gl ...(qar)...

MR. CHAIRMAN: Now, the Constitution (Scheduled Castes) Order (Amendment)
Bill, 2023... (Interruptions ... Dr. Virendra Kumar, go ahead. ...(Interruptions)...
GOVERNMENT BILLS

The Constitution (Scheduled Castes) Order (Amendment) Bill, 2023

AT T 31 IR w34t (31, IR $7R): 7eIey, § RaTd SRl g -
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(ST ST 3= 1950 BT AR HNET B el [Aerged UR, ol G g
aIRe Wy 4, faR far syl

The question was proposed.

MR. CHAIRMAN: Motion moved. | now call upon the Members whose names have
been received for participation in the discussion. ...(Interruptions)... Shrimati Sulata
Deo ...(Interruptions)...

SRl FoAar 39 (3N1STM): RIS TIRAT TR, 'S BRESLTA (Rrefes HIRTH)
3TSX (3riedc) fdel, 2023" WX dleM &1 AldT o4 & fIg # 3Mu®! M9RT |
(FAUT)... § 3T °ST, IS S & DI AR I 39 [ BT FHAT Bl g
.(TIIM)... 3T 'faeq anfeard faad’ 21 ...(caem)... § 59 9e9 & A9 4 AR
IRAqY 3R feg # A yoriedl & anfeardl €, 97 qad! ffvHaT bRl gl
..(TAYH)... BTG & oY I8 Sl [ o1 11 &, ..(aEH)... I8 HevT' 3R
HERT' HRYFCIST Bl Yo BRSY e | WA R & [y oI -1 8, I8
984 A g1 &l ...(FAYM)... IR QW1 1Y, Il JolTg H BIAIG b fo7 Ush et
ST AT AT, ....(GET).... ST & YTl Bl THST BRI H oIy ST o fofg
AT AT ...(FALTH)... IR AT 9%, 1 39 et H vl HegIcTs, HexT' 3R HeERT'
DI gIAS (AT TAT B ...(FAH)... TAA BTG H HH A HH &l AT AN THAT
Yl d IR B, VS B QI L (FEUM)... $9$ gok] BUNTE H
..(GLT)... BIRITG H 36 I AT U9t VS 8 V2 &1 ...(RaYH)... R 89 9,
A1 ARAIY H Yrefcs BT UITe Bl METET 20 BRIS B, ...(ALH)... AR 54 9 &
UIRT BId 81 20 BHRIS UMGeie H hdel BIATG H 36 oG Ugeia US 81 S|
(FFIF)... 39 91 I 5 A b1 UEAT ST H fofan 11 8, el 4 Hel STd]
Y 9gd 9RT Gaerg felRf, S S96! ugls 81, $9& fog Jies § Rerder g,
3% T ISt 81 A7 o B ...(FILH)... I9dh] IRBR Bl a8 I <l Ts I IR
gy fHeRfl ...(@@gs)... TR U@ 3R a1d 8 {6 g9l Tawsic 3ife sifse,
..(TIYTH)... AT 4 AT, 1 T US> Sif o W =R STl bl Gl BeaR
H o & foru feare o oft, Rpdee= &t oft, ..(@aem™)... 9 R 8, 78R 8, e
IS5 T, HEx T, ...(GHM)... S W B I IS, HRTYE AR FIRTYR H I
S Bl (A 399 S WP GAgT sRM| ..(FFHH)... YRIdY H cled
Ul BT 16.6 TR UAH! & 3R WRT HR 59 461 & U 811 & 918 BTAIS H 12
gfererd Tt Uigerer 81 SIga| ...(Tagm). .
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MR. CHAIRMAN: Hon. Members, please go back to your seats. ...(Interruptions)...
| direct every Member to go to his seat. ...(Interruptions)...

SN gAdT Q4: R Ig [T UIRd 81 Sl &, ...(FaEM).... Al S99 AR1 Ta!
HSIRT BT Igd AR Gaarg freid .. (@aem).. 7R R 9 § g8 die g &
Tl BRI H L (aHT). .

MR. CHAIRMAN: You are getting very aggressive. ...(/nterrupﬁons)... Ms. Dola
Sen... ... (Interruptions)... You too are named. ...(Interruptions)... | am naming...
...(Interruptions)... | am naming... ...(Interruptions)... | am naming...
...(Interruptions )... Venugopal ji, please take your seat. ...(Interruptions)... Hon.
Members, one second. ...(Interruptions)... One second, Professor Jha. That is not
the way. ...(Interruptions)... Hon. Members... ...(Interruptions)... Hon.
Members... ... (Interruptions)... | will be constrained to name hon. Members.
...(Interruptions)... Don't force me. ...(Interruptions)... Don't think | can't handle
it. ...(Interruptions)... Mr. Vivek Tankha, a senior advocate... ... (Interruptions)...
Look at the party...(Interruptions)... Look at Mr. Venugopal. ...(Interruptions)...
You don't believe in democracy. ...(Interruptions)... The House is adjourned to
meet at 2.45 p.m. today.

The House then adjourned at thirty -one minutes past two of the clock.

The House reassembled at forty -five minutes past two of the clock,
MR. CHAIRMAN in the Chair.

REGARDING DISCUSSION UNDER RULE 267 AND OTHER ISSUES-Contd.

MR. CHAIRMAN: Mr. Derek O'Brien, take your seat. You are not on your seat. Prof.
Ram Gopal Yadav, you are not on your seat. Go to your seat. ...(Interruptions)...
Please take your seats. Mr. Shaktisinh Gohil, you are not on your seat. Go to your
seat first. ...(Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, your observation on Prof. Manoj Kumar
Jha was unfortunate. ...(Interruptions)...

MR. CHAIRMAN: One minute! ...(Interruptions)... What are you saying?
...(Interruptions)...
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SHRI K.C. VENUGOPAL: Sir, your observation on Prof. Manoj Kumar Jha, when the
Minister was speaking, was very unfortunate.

MR. CHAIRMAN: What was unfortunate about it? ...(Interruptions)...

SHRI K.C. VENUGOPAL: The Minister called Prof. Manoj Kumar Jha as his friend but
the Chair said, "If you call Prof. Manoj Kumar Jha a friend, then, there is no need of
an enemy." What does that mean, Sir? ...(Interruptions)...

MR. CHAIRMAN: | said so. ...(Interruptions)... | mean it. ...(Interruptions)... Take
your seats. ...(Interruptions)... Mr. Venugopal, take your seat. ...(Interruptions)...

Hon. Members, in my position, as the Chairman of this august House, | have
to take all steps, pleasant or unpleasant, to restore and secure continuity of its
prestige. | am in the process of reflecting on what happened earlier. | am adjourning
the House till 3.15 p.m. today.

The House then adjourned at forty -seven minutes past two of the clock.

The House reassembled at fifteen minutes past three of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Hon. Leader of the Opposition.

fauer & Ja1 ot Afgec @R): IR AR, § 9 v A <@, 98 ufers
$TN¥C H 984 Bl 3HICC ©, SHITely HY IR-IR el 267 A &1 Aifed far 21 #§ et
81, gfcp gaR R oft srifSTe <ffed 8, 9t 5 frarex g7 Mifew fear g1 g
Aifed 7 A1 g el f6y € &k g7 Aifcd sHice &, I8 Usfie g1 @zl g4
go [S¥hd B Bl HibT AT 9V AR UrgH it Rex Igd o ¥ |e+ 9 3= =iz ul
..(STILT)... T 3MUD] 8] 91 ¥2 & b oMY SRRERT <IfSTT| 3fmue &l fdh you
can't direct. | agree, you can't direct, @ifdh=T 3ITUd SR TR d T Fhd &l SRNGT
at fear =21 <11 A B

st QUi A 9, IR SIM R AT HH HIE 8, TI BH PIE 8, A dl
T & AT 1 AR U7 A1 A 29 Bl d1ehd 7, 3 SEH ARIGeH SIfTg) il fawg
MY XS PR I &, 99 W 79 g9 IR I e o7 ¢ feam 2|

i} AfeTRToIT WA AIEd, I §H S-S AR I8 & 3R &4 T PR I8 ¢
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it JyHTafcr: 31T H Yo 1 IATG b 31T §U g b ISl el ?

s AfeTpIS @A 519 O6 H YD S Sid T8l odl, 99 O $9 STl gl
(FAU)... 9 TP U1sH MR I8 48gd 81 R old (b H SHIBA! H goldes
TeH FIFRER g, |& H STFT 3RT S 8, g3 Sy ReAls o1 8, 99 a6 4§ I8
qTerdT I

# U 59 U ST Q] © 1 SMTUehT 319d g1 SATa] 8 o 314 Iod 8 3R U
e & d15 31T I AT WR 37 S &, FoTdeT Fory # 3o fads | B a1 g
3MUeh! 3BT ARE W Irg BT b HY ggell WSl WR 8 Usfie foar, i ersd ol
fopaT, R TS B Bl AT B 3T SRART 3R & a18 Ush a7 Aeiried] forwe
H 5 oY &1 991 BT FHY X1 AR g $el b N 4l w972 2, g8 Mo afe 9o
HET AUTYR UR FSEHA B &, A1 I8 813 & 3HaX (ol [HAT I bl 1 H 319 I 3
B P [ TR g

21 AferpTol @A : ol 267 b A ?

Y |UTafY: e 267 BT HET FT IS, STafs # fFotg o gar g

3 AferdoE @A 9189, Uifergriest SHIshT § Jd! ga- SRETIR &, Sol
3FITRET 2 o HE BT IR I Fabel © 3R AR Pl 7 1 Habvel &, ol b AN D |
...(TILIT)...

2} gurafa: €1, 21 ... I8 gan B

SHRI MALLIKARJUN KHARGE: You permit it. ...(Interruptions).. I8 H & B =T
&, dfeth Hax 3it Iferamie, il g H ©, S UTferdrie - Sil el 8, H a8l BE I8l
2l...(FEM). .

$it i Jdg g3l 2l ..(FJHF)... You are right. ..(Interruptions)... 3 Wﬁlﬁ
U BId &, S TRTST 81 S 21 39w H, spontaneously, &g AT, "If anyone is a
friend of Prof. Manoj Kumar Jha, he, perhaps, does not need a particular kind of
people to support him." .. (Interruptions)... 3Td AATST SIl ARTST 81 1T &1 ...(FGLT)...

SHRI MALLIKARJUN KHARGE: No, no. ..(Interruptions)..
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MR. CHAIRMAN: | expected that Prof. Manoj Kumar Jha would take it in his stride.
U HIYUT ol SS9 HeT 781 oIl fob &Rl UR <hbls 1 U el 81T, Forad oo U

(ET 7T g1 BN 3T 3Mea gail fob I8 A 37 off 3R AR 1< &1 a1 &t and
AT LoP took very strong exception to it. .. ( /m‘errupz‘/ons)...

PROF. MANOJ KUMAR JHA (Bihar): Sir, the quote was different. The quote was
that if Bhupender bhai has a friend like me, he doesnt need enemies.
..(Interruptions )...

MR. CHAIRMAN: But | said that he does need a friend like Shri Manoj Jha.
...(Interruptions )...

PROF. MANOJ KUMAR JHA: Indeed, yes. ...(/m‘errupz‘/ons)... | need friends like
them who are not enemies. ... (Interruptions)...

7t AUTAfer: H I U SIRIY HRAT AT & -..(GEH)....

st AfPIo @A : 319 FeAlsT BISTYI AU express BT, T8 i 21 317 A4, MY
A% B ST ...(TFLH)...

SHRI K.C. VENUGOPAL: Sir,... ... (Interruptions)...

MR. CHAIRMAN: Even Shri Venugopal was heavily agitated. ...(Interruptions)...
Venugopal became twenty years younger. ... (Interruptions )...

o} gurafa: St T2 2 |

i ATl @Y : U8 3T B o AfTQR & $9Y R ART e g4 BRA1 ared] o
it gurafar: # foree fovar ol ...(cagm)...

s AferdoE @A gAY, R ..(FAYTH)... e 267 DI [$HTS Rith 319 S H
T2l g31 U Ul Ml T8l R el 267 DI WART T1 718 21 G 98d ¥ ISRV &

it wumafa: 4 QU gU ) .. (aEm)...
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it AfFBT @R I ISRV B BIY) ST ATS91 51 H ST a1 SQTevYI & Hahdll §
5 B9 | UTsH MRS & a7 BT §alT, &A1 §3TTl H I8 ST a1 3MId AR U
B AhAT g1 clfehT, UTsH RS &1 -l 181 < X% &, U1gd MAfvex o 781 311 e
g, | gull |9 E, ..(Fagm)...

Mt JUURY: -1 TR 7 31U 91d Pel B, 39 R IRGR BT RIT eI 872
..(FIYF)... TP AhS|

7 ATl @Y : AIEd, MY SiRT 3! qifey|
2 gHTafar: TET, H9 BT AT 3R IATYD! ATST IR AHY =AMMEY 1 ...(GLT)...

M AR @R : I8 R AR, 37 &R IR Y31 PR o < @ (b § 93 S|
..(FAIH)...d TR REH & €, S 81 &8 B ...(FIIH)...

st gurafa: <RIy, H9 19+l IHT 3MUHT I<H BI 8 3R TR ®U | I<H &I 81 39
T & 3iex BRI ®is HY MR T 81, s fosft & w91 # I8 91 81 9
IMRER I T BR bl &, AT ATTD! ARPAT ©, MY W TRHAT &, b e
Igd JAIBR ART A1 B, AT HT I J&T ARSI AR 5

M Afedro @A YD 91 ATDBR &, WEd| 8T 84 equal B, 3T S &,
ST 3T AT EH FHHY U B 2 3R MM JHUR ¥ 9l T91 3 & IR FEd 8
- 901, 311 &9 U1 21 Y Hebal | Y a1 TN 3141l B 1 AfIY, 39! BIfSU|

7 AUTART: 31T PHearelS BN dTih H 574 I

st Aferprod @A SHfory § Uy fa=iefl Hvam § o omd gt wRffee gl o
q® a1 10-1, T 9 fa 81 710, &9 91 Ud fos § @ &) <l Sl Al 89 U
o & Tl BYh WH PR I, I TR IRBR (ST It AR IS SR I & N HUR
A I 51 SHIOTY MY HUT b e b (ol FHD! IR IR, Hdl 39 Tole]
H IRIT| 3T Hef 267 BT U IER gaI I WHR HINTU| EH YD STHR T8 ATol
JATG AR Tt 1, § I8 (o7l Hrar gl

[T & Ao (37 G TR : AR FHIGTT S, HE Y0 B b Ugdl fa, Sig 37
el &1 HIfST garg o, I &7 iR 9 Ha= Y& a7, S9d! ygall [T 4
TRBR 7 agree a1 {6 I8 top 1R fawy 8, 39 1R fawy w qo=ifa <781 890
eV 3R B FIh! Th AT § <9 BT J 9 <7 I1fevl 9+ J9 i forar fh
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D! e 176 ¥ TordT SIQ, aiifes 3adh urd g1 A1 | aR<Td § I8 11 991 Y
1 T2 Il Y &1, 91 $Hel o1 b 39! I fhar Ay, ife1 guia 4 59 fawg 1
IR-IR Al AT 1T & o T8 g4 et H BT, HRifch 91 TF DR o1 b 21 vt
H BRI H GASIAT g [ I8 §a &1 A1 3R A1 JATA BT W1 ST 21 ST 37T
I fade | ' Tu fovan © 6 gz fexad g1 =1y &R S &) e @ o,
IRBR | agree BT fb 89 39d forv IR &, 819 fAfRex ¥ 19+ convenience ¥t
<1 B9 W o9 fore WY T TIT, S99 TIRE B9 U RS A B8R Wd YA a1 b
9 W QAE T4l 8, 3T dRIh H |G AN T4l DY AR AUH-IIT a1 G| Uh
3T<S! Ial W 5 < DI W WL ST 8, oI $9b [ SHH ART IASTHIT B T B
QR &I 1 DI BN & Uep SATGT TN &, TART B <i1el &1 50D SHUR U fopdl
FIBR DI ATALIHAT T8l 8, 39 IR AASH I DI W AR H SRexd &l AR B
feoar ggel & €Y THIRAT | el 37 Vel €, & i Bl [A9g g1 Ugel W g4 T1HR
FHARITY 315 T I77eh T H |l 981 U= 98 violent incidents, I8 WRI4 incidents §Y
g, 31 IR W T g3 &) 39 9Ad A e Tt § Rears g a1 o gan, 98 w9 9
ReTs 4 &1 ...(aeM)...

AT Fled, WRT ATIY Y 31e @ fob = St o7 foram, a4t yu=s ot =
Sl & IR H A1 g7 {6 3R Uab R fohl favg & 3R A9 SiielRe! TS BIdl
&, Al TR ST ol § 981 AR T8l Al STl §...(aEH)... R, H§ 9 g
aTferarHe™) oSt 1 fHagS...(aem). .

MR. CHAIRMAN: How do we move forward? ... (Interruptions)...

it IR e W, iferamies Mifderst &1 st W &1 721 81 a1ty diferamies
Ofaers 9t &1 g1 wiferamies) fifaerst gaRT Y 8 8iR S9d1 4t 21 a1 Y fifoers 8
o &9 e 9 o7 f9ed a1d €, S5 R T4 81 3R J U Bll....(aeH)...

MR. CHAIRMAN: Leader of the House, one second. ...(Interruptions)...
£} GRS MRrer: 94 a1 Miderst & b aaeae SifaR gll...(aagm)...

MR. CHAIRMAN: One second... (Interruptions)... What is your ... (Interruptions)...

st IR MISA: 9 D! AR G §Y, | think, T8 T AT AT| 377U 3iTelRS! 5
fore fhar o ..(cmag™).. TARI ORE 9 &4 J0R R 491 9 HH 981 T2 2

...(Interruptions ...
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MR. CHAIRMAN: Hon. Leader of the House ...(Interruptions)... One second.
...(Interruptions )...

st IR MIe: H 991§ (6 o Bl i1 H fauer 7 IR-IR $9 41 Bl b Bl
19 fha1 2l ....(aaem ). .

MR. CHAIRMAN: One second. ...(Interruptions)...The purpose here is that | had
taken a decision considering all facets ... (Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we feel that there are only two sides in this
House. ...(Interruptions)...Our views are not at all taken up...(Interruptions)...
Even yesterday, when the issue came up, you were eliciting the views of the Members
only from these two sides. ...(/m‘errupt/ons)... We were raising our hands, but
nobody took our views. Even now, ...(Interruptions)...

MR. CHAIRMAN:: Tiruchi Sivayi ... (Interruptions)...

SHRI' TIRUCHI SIVA: We feel awkward to ...(Interruptions)... Why should
we...(Interruptions)... Even now when you call, you should have called all
...(Interruptions ).. .the floor leaders to resolve the issue... (Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Take your seat. ...(Interruptions)...
One second. ...(Interruptions)... | have got your point. ...(Interruptions)... One
second. ...(Interruptions)... Hon. Members, ...(Interruptions)... | always call the
floor Leaders, but if | interact...(Interruptions )... No across...(Interruptions)... But,
if | interact only with LoP, | think no one should be hurt, very frankly.
...(Interruptions )...

AN HON. MEMBER: Some time you are taking...(Interruptions)... We are hurt.
...(Interruptions )...

MR. CHAIRMAN: | quite appreciate. ...(Interruptions)...

DR. K. KESHAVA RAO (Telangana): At this time, when vyou are
taking...(Interruptions )... Take a view... (Interruptions)...

31



32

[RAJYA SABHA]

MR. CHAIRMAN: You can believe in my modest wisdom that if there is an issue on
which | am required to get an input from everyone, | would hear. | got in touch with
LoP on a very specific issue because he had been raising it, as others have also been
doing, and the Leader of the Opposition carries a different kind of position. Therefore,
| called him alone. | did not call any other floor Leader, number one. Number two,
right now. ...(Interruptions)... 1 am in the centre. ...(Interruptions)...

SOME HON. MEMBERS: But you are not Iooking...(/nz‘errupt/ons)...

MR. CHAIRMAN: But right now, Leader of the Opposition has taken one stand, the
Leader of the House has taken another stand; | am not on that. What is the way
forward?  ...(Interruptions)... One second. ...(Interruptions)... | have
...(Interruptions )...

SHRI K.C. VENUGOPAL: Sir, this is the duty of the Government to have a way
forward. But, unfortunately, what is happening here is, they are bulldozing us.
...(Interruptions )... This is what has been happening...(Interruptions )...

MR. CHAIRMAN: Are you sure? ...(Interruptions)...

SHRI K.C. VENUGOPAL: We had experience. What is the role of the Leader of the
House? ...(Interruptions).. It is to maintain peace in the House, to act like an agent
for making peace in the House. Now what is happening? The Leader of the House
himselfis ... ... (Interruptions)...

MR. CHAIRMAN: Hon. Members ...(Interruptions)... One  second.
...(Interruptions )... Hon. Minister.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, all the Opposition parties,
including all the parties of the then UPA or the so called that they have
changed... (Interruptions)... UPA & T A&RIT 71 TSR 176 &1 AIfCH AT Bl They
have given the notice under Rule 176. We have accepted this. | would also like to put

it on record that ethnic violence has taken place many times previously also. For the
first time, the Home Minister was there for three days and MoS (Home) was there for
23 days and... ... (Interruptions)... Sir, what are they saying? They say that they are
not allowed to speak. Even Parliamentary Affairs Minister is not allowed to speak.
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What is this? ...(Interruptions)... | am saying that from day one, when you called for
floor meeting, and when there was an all-party meeting with the floor leaders, with
the Leader of the Opposition and the leaders of all the parties, then also, we said that
there will be a discussion on the first day itself on Manipur. ...(/nterrupﬁons)... Why
are they insisting on Rule 267 when they have given under Rule 1767 And on Rule 176,
the Home Minister will reply and it is the collective responsibility. ...(Interruptions)...
And who had given the reply previously ? Let them explain. ...(Interruptions )... They
do not want discussion on Manipur because whatever had happened in their regime
will be revealed. We are very, very sensitive about Manipur. ...(/nterrupz‘/ons)... e
ST H SN B W B AIGT ST & Aged H §AT ©§, T8 60 AIeh H T8 gafl ol ..(GEM)...
q1ef §¥¢ H 98d B §Y &l ..(FAUH).. 39 a8 ¥ d1d &Rl [depd Sih T8l o
(FAYF)... 3R H& A ATEA &, Ta! § U1 1 18 B, o &9 3141 9 TR 2
(TAIH).. T qRA F° B & folw IR E, ofea 3 ==t @ v = 2
.(TdHT)...

SHRI TIRUCHI SIVA: Sir, | am reiterating the same thing. Why should we not find a
solution to it? While we insist on Rule 267 and they want on Rule 176, there is a way
out. Why don't you rely upon that? If it is only on one rule, we are not prepared. We
are always insisting on Rule 267 and the Prime Minister also should be here. But they
say that only the Home Minister will be here. We should find a way out. Otherwise,
what is the meaning of this?

MR. CHAIRMAN: Discuss it amongst yourselves. Find a way out. | will continue with
the Business. Before | take up the Legislative Business, | will listen to the hon. LoP.
Then | will take up the Legislative Business.

# afgrpro @ IR W), BRI g o Ial 2l fob feces fSwmer s 3ik
I A9 918X M| BT 717 foh 89 fAfRex 9 IR 71, a 9 IR STTh S81+ &
fPpar? ...(Fag)... T & 91 F8] HxA < @ 8 3R ursH fafex om & forv TR
T8l €, TTaHe SR 919 g & ol TOR T8 21 g8l W) gHfoged o) 7 €,
SYIfTT 89 UISEE B d1h IS B T2 ¢

(At this stage some hon. Members left the Chamber. )
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GOVERNMENT BILLS
The Constitution (Scheduled Castes) Order (Amendment) Bill, 2023 - Contd.

MR. CHAIRMAN: Please take your seats. Shrimati Sulata Deo. ..(Interruptions)...
You were making good contribution and you were really giving important inputs also.

SN oIl 39 (SN : WR, A ATYH U SRR &1 H 3701 I1e] P | G
=TT §, Fifs {1 o1 STl o1, I8 91 I1S el 2

MR. CHAIRMAN: You may start from the beginning. Your time will start now.

SHRIMATI SULATA DEO: Thank you, Sir. TR AIRH Y, The Constitution
(Scheduled Castes) Order (Amendment) Bill, 2023 TR dlel & g 31 AidT &
T, 59 fIY § el STHRY €1 H 379+ 91t d1S] ST &l Bl IR% 4 59 fdeT ®l
AT Bl

[THE VICE-CHAIRMAN (SHRIMATI P. T. USHA) in the chair.]

3t 'faeg enfeandt foad' 7, § 59 9ed & SRV 9R A1fearRidl &1 1fied dee
g1 U I fdeT 377 XeT 2, g8 AR, HIBRT, HERT, HeR 3R HExT WY & {7y 37 Xe1 B
519 I% fde1 U B, 1 $HH BTG & BF A HH QI ARd ITYAd Sfd & Al
S SR H G a1 die f STg I et urRe 81 SR, A1 e<iiaie H B3 o
YA ST & AT WA 81 SIRAT WIRA H TIeet 20 HRIS G STl bl
U1l & 3R ol S o1 [9e U 819 & 918 Rith Bl H 36 g g
ST & @7 81 SR HRAay H SIcd 16.6 IRACT YA ST &l rgele & 3Rk
BTG | I 12 TRIE &1 SR

ded, § g i argdl fb aga AR I BIdl & - 519 A St gy
Sl T foRe 3 S SR, A1 97eb! WY ATSTII3HT T YRT T4 FHelT, ST R1e1 &1 &,
TRY BT 8l, el IR SIdH H WS 8F BT 8l, Bl IR AdRIs! e &1 81, o
AT 1 81, §71 FGDhT I AR Dl AT et ST

<A, TS & g /A1, 31 T g St 1 W RebA<ed &f oY & 37
SISIEE? IR THR W%IWWﬁW?ﬂ 17 W'_C’Aﬁ\f, HTI_\’]C?T?AT, employment
3R frate & forg Rt 15 IR¥ie Retder firdt 381 81 519 9! 3TaTal 17 IRYT 8,
Al IDT 17 YA BT Rt frem =anfzgl # a8 9t gar @rsd! § fb o a7 ugd,
7 IR 1 ST 3R Heg b USTh0T o el H foet gTiRa g3i AT, I8 § Al & o1y
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A 980 BRIR AT BT Ffb I ART ST7H BT ISR 2 T8l bRal urd o, foadh
BIRUT M TADBR STh! UQTg H debelb Blci! T, AT I8 I g2 o oy i g
3ree] &1 HeH, Y3l T gl I DRl 8, AT Bl € fh 89 T g
ST & HUR SAT &I S I8 & - Ofd | G DI Bl AT s 8, 99 I AT db
g BIc H R g fGaRufT €, 1 g 1 & 81 3R <@ WY, dl 9
YRAay ¥ 850 fIaRufcl BT1$ PIcH # &, S8 A hddl 24 (I ST & &1 84 I8
<G A1V b 397! vHIe B fhar <v, e forg ff wmaem g1 arfeul...(awg
® =, A, § h IR R 9 39 9 &1 qwedA ot g, gare, 4 Iohd
e

Suqurege (st ®.8). 3w : 1. gor g deat|

Sl PR i At (9o ueen): A Suaiee] Aelean, H 9fie (rgfaa
ST 3faer (Jene) e, 2023 & GHAT H dld & (oY sl g3l &l 9
SffAfI® Bl BYINTG I5g H (I SIfdl &l gl bl FeNEd BR- & oy
AfaeT (YR SR 311aT, 1950 BT HLNE AT AT &1 Ao Sl b el
H WBR, HIERT, HER, WeR 3R ST ST Pl A DR BT UK &1 § STeral bl
AfaET (ST SR JATaen, 1950' & I H, 23 BT H Ufdfte 33 & I
oR wifcreerfod febar sirgm

AT SUNIIEe] JeIedl, § g8 Bl dredl g b 519 9 e § Dlg
Hecaqul fawy arar 8, o9 Wl ged H Pl Hsw@qul et ofar €, a1 o
SMTATRIAT & TAT AT STl b HIgAT P AU B BT ST DR A, I AT G
A I8 Tl TR &1 579 WY Mfariygl & fed ol ara il 2, O 9 de-1 A8l e Il A
SRR

SUGHIEgET HE1e T, § g i By aredi § & I8 fdel ol w91 # 2023 § U9
T T o111 I8 f9et ST A |3 | dlldh 91 §IRT U A 3 =i 81§ AT
e HAAT, &7 R Hial S gd A1 <R SR SABIRar /31, A ©1. dNe
PR I Bl g4I DI TERISA I IIATE Gl g IR AR W) h Bl § b <2 &
HH-DH H 39 THR B e iR BICT ST, i1 3l & et | dfed of,
I8 IR § A BT BT B4 a1 1 ¥l 81 H U aR R | A1 g F3i1 off
BT JTUR <h DHRAT § [ AT HAIEIH I WRBR AR BINAIG P IRIG HIgAT 3R
&1 DI ST gael BT BTH B el 81 oifhT U FHI 4 [quer & AT, ST 416 ATl
S8 16 ATall dd Rt Iorifires AT Webet &1 S fhat 81 68T & ol iR <9
DI 140 BRI ST I 9 Bl © [ d 377 [y F W+ | 1 Y | sl ofd qa7y
BRI fauer ga 4 SUfRd T8l 8
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ABIGYT, W& H SI9-S9 JMMfEar gl iR gfad Sl & HIg-98+1 &
BTV & 14 AT B, T9-T9 377 &5 & B g Hl B<iNrTg & | g8l ¥ §
IYFRYT 21 X8d 1 HiUT Uit Bl BIGIe & 9Is-g8-1 & fod & &a1 781 2, g9R
feraer 1 S71a! e 781 B

SUGHTEIE FBIGAT, § AP H1EgH 3 [Juet Dl I8 I A18dl § (b MU
RECINEREER KGRI S SIERRS IR INCH CRISER NI RIS
S TSI G B, MU B 39 FAIS &b [THTH B &1 21 B A FA ARAS &
31 T BT B B &, ST B | fauer Bl dl I b1 Al &6 81 &, Rifd I
Sl B W {331 2, 98 Ag TR AIa ) Sff &1 IR - {1 81 S8 89R g fad
ST IR SIgfId SIS & WAl BT HedTl SR &1 S fHaT Bl ..(F9Hg B
Hel).. ABIGAT, HER H IRT 370 GATE R AN AT S 3R e
SIS & HTSAT bl TRETUT o T b1 bl T 2

IUGHIEE HBIGT, H 3T ATETH W GG DI A BRI 18] § [ e
gael & AR 7ol H 6 AR HERTS B 100 BRIS DU DI AN I 92 BT Fad
g1, T 3R oy d@fer 99 &1 14 foodr <71 8T 81 I8 1H 989 Y9 SRR 3R
A AR AGT S Aged H {1 ST el &1 ...(q9g &l 6. H 59 JqaR W
ST 81 By ATSdT § [ [qUel & ST I1dT 129 ! d1d ol bR o, olfh ST qa- |
TG STTfcr b WSl T et 3711 &, Td AT W | F1 9 ST € - T H 919
qOT TSl §? AR Q2 B TRBR JGeId ST R G ST & HIgl
3R g8 P BT b oy PR BM &R I8! &1 JeledT, H 3id § 379+ qId He-l
aredl § f,

"VT GV 89 1 ferad T8,
FIfH ¥T G¥ 714 fEHd 7811...(q9d Bt Tb)..

gﬁ:ﬂ?ﬁﬁqﬂw,
"geelY faor & 84,
1 T 1+ 9V ferad 8,
g p fAed 781"

Heledl ,H 59 fdeT &1 FHLT BT § , SN S9N BUNIG b G ST b
YT 3R I841 Bl 1IN g5 BT B BT &1 F -1 = J241 Sft . q=9-1a
H3T S 3R BRI WRBR BT 39 G HISAT 3R 9841 B d¥% | Udh IR v e=gare

ST =T8T g JATYDT 9gd-98d g=gdIs ,oid f2q , g &<

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Madam,
Vice-Chairman, for giving me this opportunity. This Bill includes a particular group in
the SC category. But the point is, without there being any infrastructure; merely giving
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SC status is of little use, because they are living in a very pathetic condition in the
society. Without creating any infrastructure, merely giving SC status is of no use.
They are facing many troubles and the Government is not providing them any
infrastructure and medical facilities. They have to be provided by the respective State
Governments since it is a State subject.

Another major issue is, we have to protect the lands of the STs. We have to
also provide adequate safeguards and provide them with adequate standard of living.
Some of the lands belonging to SCs are being occupied. By amending the existing
Acts, lands of SCs are being taken away in the State of Andhra Pradesh.
Employment comes after that...(Interruptions )..

SHRI'V. VIJAYASAI REDDY (Andhra Pradesh): SCs’ lands have been taken away not
during our time. .. (Interruptions)..

SHRI KANAKAMEDALA RAVINDRA KUMAR: | will give an example of the State of
Andhra Pradesh. My senior colleague has already mentioned about the schemes
being implemented by the present Government. But, unfortunately, their condition is
very pathetic. ..(Interruptions)..

SHRI V. VIJAYASAI REDDY: SC/ST atrocities...(Interruptions).. during their time.
..(Interruptions )... It is not in our time... (Interruptions)..

SHRI KANAKAMEDALA RAVINDRA KUMAR: Another major issue is, there is an Act
to protect the SCs’ lands, but the State Government chose not to implement that.
The reason behind is the officers are hand in glove with the authority. With regard to
the State of Andhra Pradesh, another important aspect is that the Central
Government has allocated certain funds to the SC/ST Sub-Plan. The State
Government has given it to another scheme. Those funds have totally been diverted
by the Andhra Pradesh Government, utilising it for some other purposes.
...(/nterrupt/ons)... They are diverting the funds. In order to substantiate this
contention, the member of National Commission for Scheduled Tribes, Mr. K.
Ramulu, said that there were diversion of funds by the State Government from the SC
Plan. Sir, there are some other important issues. Under the ST Sub-Plan, the
Government allocated certain funds. From 2019-21, social welfare funds to the extent
of Rs.8,400 crores were diverted by the State Government for other purposes by
issuing G.Os, Memos, contradicting the rules made by the Central Government.
Likewise, it was done in case of Tribal Welfare Fund also. (Time-bell rings.) Funds to
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the extent of Rs.1,000 crores were diverted by the Government. Please give me half a
minute. Now, the State Government has brought an amendment with regard to the
SCs’ lands. ...(Interruptions)... They wanted to take away their lands. The ruling
party authorities are occupying the lands under the respective amendments. Apart
from that, there is no law and order. Day in and day out, atrocities and attacks on SC
women are being committed. Some false cases are also being filed against the SCs.
This has to be prevented. They need to be protected. Merely giving ST status is not
sufficient. The Central Government has to take care of and protect the interests of the
SCs, particularly in Andhra Pradesh. Thank you, Madam.

SHRI V. VIJAYASAI REDDY : Madam, by April, even that lone Member is going away.
There will not be any representation in the House.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Shri Subhas Chandra Bose Pilli.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Respected Madam, thank
you very much for giving me the opportunity to speak on this Bill. The objective of this
Bill is to modify the existing list of Scheduled Castes in Chhattisgarh by including
certain communities, the ‘Mahar’, ‘Mahara’, ‘Mahra’, ‘Mehar’ and ‘Mehra’. These
are all being included. The proposal has received unanimous concurrence from the
Registrar General of India and also the National Commission for Scheduled Castes.

The ‘Mahar’ are the original inhabitants of Maharashtra and the State is
believed to be named after them. Dr. B.R. Ambedkar, the father of the Indian
Constitution, also belonged to the Mahar community.

Since time immemorial, the Mahar community has faced harsh discrimination
from the upper castes. After 1949, when the Constitution outlawed caste
discrimination, they began to fight for their rights under the leadership of Dr. B.R.
Ambedkar. One, the inclusion of these communities in the Scheduled Castes list will
unlock a multitude of opportunities for them across various domains. The second is
education. By granting them reservation in educational institutions, the Bill can pave
the way for increased literacy and access to better educational facilities, empowering
the younger generation with brighter prospects. The third is employment.
Reservation in Government jobs and public sector enterprises will enhance their
employability.

Madam, the Annual Budget showed its commitment to economic
empowerment of weaker sections of society by allocating Rs. 38,605 crore for the BC
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component; Rs. 20,005 crore for the SC component; and Rs. 6,929 crore for the ST
component in the current year.

| urge the Government to fulfill its commitment for the well-being of these
sections to ensure that the allocated funds are effectively utilized to create
opportunities for their socio-economic growth and development.

The Andhra Pradesh Government Sub-Plan approach has had a tremendous
impact on the unpliftment of marginalized communities. In its Budget, Andhra
Pradesh has allocated Rs. 4,360 crore towards Andhra Pradesh Scheduled Castes
Corporations. ...(Time-bell rings.)...

THE VICE-CHAIRMAN (SHRIMATI P.T.USHA): Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: Besides education and economic
empowerment, there is a need to promote diversity and representation in the
Judiciary. It is shocking that since the establishment of the Supreme Court, there
have been only five Judges from Scheduled Castes. There are only five Judges from
Scheduled Castes. Currently, only 24 out of 850 High Court Judges hail from
Scheduled Caste community.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: Fourteen of these courts have no SC Judge
at all. This is very pitiable. The Government must implement policies to increase the
inclusion of qualified and deserving candidates from SC backgrounds in the judicial
system. Scholarships and training programmes are needed to enhance access and
opportunities, ensuring a fair and inclusive Judiciary that reflects the rich diversity of
our nation.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: | am concluding, Madam.

This Amendment further strengthens the 'unity in diversity' where every citizen
is treated with dignity and respect irrespective of his or her background.

With these suggestions, on behalf of YSR Congress Party, | support this Bill.
Thank you.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Thank you. Dr. M. Thambiduarai.
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DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Madam Vice-Chairman, for giving
me this opportunity. On behalf of AAIDMK Party, | am supporting the Bill brought
forward to make the Amendment in the Constitution to include certain communities as
Scheduled Castes in the State of Chhattisgarh.

Madam, our AIADMK Party has always championed the cause of reservation
for the SC, ST, MBC and BC communities. Our Dravidian Party is based on this
concept, and we have always been fighting for the social justice for the poor people.
Casteism must be abolished. That is our main goal. In Tamil Nadu, our hon. former
Chief Minister, MGR, the founder of the AIADMK Party, made the reservation for SC,
ST, MBC and BC. He made the provision of 69 per cent reservation for them. Then,
afterwards, our former Chief Minister, Madam Jayalalithaa, made that 69 per cent
reservation as a constitutional provision, including that in the 9" Schedule. She
succeeded in that.

Madam, | have got a request to make, which is about the Boyar community.
In Karnataka, the Boyar community belongs to the Scheduled Castes, but not so in
the neighbouring State of my State, Tamil Nadu. My place, Hosur, in the Krishnagiri
region, is just three kilometers away from Bengaluru. There, the Boyar community
belongs to the OBC category. Now, the Boyar community is a community of very
poor people who work very hard and are involved in stone cutting, construction
activities, and so on. Therefore, the AIADMK Party demands that the Boyar
community be included in the list of Scheduled Castes. Madam, this is important
because in India, social justice can be given on the basis of castes. Unfortunately, in
India, in the Hindu system, the caste system is prevalent. People from different castes
are treated differently. Therefore, social justice cannot be ensured unless we give
reservation to poor people and uplift them economically and socially by providing
reservation in employment, etc. Therefore, | would request the hon. Minister to
ensure social justice to these poor people. Our leader, Shri Edappadi Palanisamy,
has always fought for the cause of social justice, based on the principles of the
Dravidian Movement. Hence, on behalf of the AIADMK Party and Shri Edappadi
Palanisamy, | would request the hon. Minister to include the Boyar community, the
poor people involved in stone cutting, labour and similar work to be included in the list
of Scheduled Castes. When they are being treated as Scheduled Castes in
Karnataka, they must be treated as Scheduled Castes in Tamil Nadu as well. This is
my humble request.

Madam, | hope that the hon. Minister would consider my request and include
the Boyar Community in the Scheduled Castes list.
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THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Hon. Member, Shri V. Vijayasai
Reddy.

SHRI V. VIJAYASAI REDDY: Madam, on behalf of my Party, the YSR Congress Party
-- it is not Congress Party, it is YSR Congress Party; it is not part of the so-called
[.N.D.I.A either -- and also my leader, Y.S. Jagan Mohan Reddy garu, who is
considered to be a savior of SC, ST and BC communities, | support this Bill
wholeheartedly.

Now, instead of talking on the Bill, | have no other option but to counter the
allegations that have been made by my opponent and hon. Member, Shri Ravindra
Kumar.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): You have got three minutes.

SHRI V. VIUAYASAI REDDY: Madam, | will take just two minutes. Recognizing the
need for the holistic upliftment of the SC and ST communities in the State, Andhra
Pradesh Government, under the stewardship of Y.S. Jagan Mohan Reddy garu, has
taken a wide range of initiatives. There are many welfare schemes that have been
introduced for the upliftment of Scheduled Castes. The first such scheme is the YSR
Pension Kanuka, under which Rs. 2,600 crore were released to 12 lakh SC/ST
pensioners. The second one is YSR Cheyutha, under which Rs. 1,200 crore were
released to 6.4 lakh SC women to help them develop entrepreneurship skills. The
third is Jagananna Vidya Deevena Scheme, under which Rs. 340 core were incurred
towards reimbursement of fee for 2.3 lakh SC students. Then, the Andhra Pradesh
Government has introduced a new scheme, Jaganna Videshi Vidya Deevena to
provide financial assistance to eligible students belonging to SC/ST/BC, Minority,
EBC to pursue higher studies in top 200 universities, ranked as per the QS World
University rankings. Lastly, free power up to 200 units is being provided to 17 lakh SC
households every month. But the State's efforts must be supplemented by the hon.
Union Minister.

| would request the hon. Minister to supplement all the schemes and support
the State in the upliftment of the SC, ST, BC and minority communities. Thank you for
the opportunity, Madam. We support the Bill wholeheartedly.

4.00 P.M.

S1. AR PAR: IUQHIRE FEIS YT, BTRNIG 1Y B AJGard STicrdl H HevT' 3R
HIERT' W Bl WA )1 & g # 9 g9l 9FT o dtel AR 9 A
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XA, Sl Goldl <9 Sil, 1. AR 48 diddd! Sfl, $1 didHear Wdis $AR
SiY, 2 U I a1 Sff, 9. T4l gY it 3fR 1t 4. fasrars Y8l of, | 59 94 &1
BSY DI TERISAI W TG BT ATET gl THR BAAIG b HSR] 3R ATSR] W
&b Y FHTST D! A 3Af URh b A BIR UR X8 drel T &1 779 3afer I8 ot
I 4T A TR Bla) T8l IR 31T, 39 37afy # Beie & 39 Ia™ & degalf &
gRT SRR Wuh I {HAT ST ST 2AT| b gRT I Ul bl oI Vel i fb 59
TS AT 4 AT 2 &1 A1 9T HR1A7 el e WY A Al + 59 99
# ur foran, S9! St S1faufh fAdatd o, St ufdeaf™ faaax ars, a8 39 faa
& FHIT H FaeT 371 &, TN BN & AT ST a1 & §gai & qALT A
et 3118 B, 39 foly # R | 7T g=arg &1 18l ¢

1. YHRTT FTS PR il B FHAT, FHET IR FHRAdT &I A9 8 iR dfed
ST SUTEATY Sft Y AANSY B AR BT A gl FAR FHTS & Sl U9 6 &,
I dYiT b IS, AN R AMerd AT & oy, D! R1erm & fofg, 96
TRy & U, S SMaAT & foTv <91 & Uere H31, SMexoig AR5 Alal St & gRT
el 1 auf § JoEN 918 TS, S STHIMT ERTTd IR SIRT 131, forad aRomq
3TTST FHTST | Icdel ©Y ¥ fa@Ts < 38 21 $89 TG fad Siifcl 971 & 99 H Qe foeard
D1 W1 UST g1 81 3T BAR ST, GAR 48 Aicia! St a1dl 8 2 e 60 A1el deh G
J IHR giferamie dd 59 T = 11 fhar, S8i9 wad fearaus fea™ &1 &M
o, e S9p faerT & forv W81 A= & S Aro=Te g9+ 91fey off, 5<% i+ §
3N g1 & foIU SN 31a¥R U™ fhy ST A1f@y &, 9 B1H I 31T T8l 91T 137
FAR <9 & YUTE H31, MR TR Al Sff & gRT I8 'A< Wb’ &I 91d 8,
e 4R Ppiuce be &I 91d 8l, ITe YT AT BTl fIhT AISTHT B 91 81, T8l
S G &b HIEGH I I Silad H AT AR Weidd A & oY 59 AT Bl
3R IQTAT 7T, &1 1. HHARTT FFASHR Sl b Sitae | S §U Uil o1 4} f+rHior
BIIT 7| Tgell 91X fhd) <97 &6 Ud Ueme ¥ 4R ST, ARG TS dhR Sl & Siia I
S §Y HEqUl WITHl, 918 I8 HE, SAIR H ST STHEI! Bl, ST, WHRG 3FdSHY
§TITTA Hex B, ST, WHRTG RSH] IEY AT Bl, ARTYR Bl SlennH al,
4ag B I B 3R cia Bl Rrerm A 81 - Sid 397 Ui [ R U A1l &b g2
B P U YT ST a7 & §g It €, 579 d 191 qied & Sia Bl gedel ©u A
S R &, 99 S8 USH BIA1 © [P 60 I T ST, HHRTG SFISHR Sff 1 X <2 A
ST FHAT, FHET, TERNAT & G2 Bl W g8 BT B {hIl, IRGRI gRT ST,
WARTT SFESHR SNl BT FHIST & A 579 w0 § 17 771 918 o1, S9¢ forg
T Tl fhd 7171 IfS T 791 § fsft & gRT S YT} Bl FHIS & GTH AT Bl
H fhar T 8, A < b TE T, ey AR AT Sff & gRT fHAT AT B
T H2T ST B A H ST8r Sl HIERTT S dHR off & &9 8 ©, del ufsd
ST YT & e & 1l <2 9l 8l © - "qIBT A1, FGH] [qh14, AGdh]
ferears’ 3R HRT DI AU T H T BT AR T4 2
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TR B9 YR & fIard & 91d B, @ 918 I TSI Bl 91 8T, Wem
A UTH TS d Ao I FShl B d1d 81, < § 94 dTel fazafdemerai & 91 &,
3ITSIMSTI DI T Bl, IENT &Y 3R BRET T4 DI G 81, AT ST a7 BT
fth, TG STt a1 DT 4 BR AT IR SR 3T 2| Tga] SHRI bl I H
BHR YA ST 971 &b Gt BT g a1 NG BIT &1 STd MY IISTHT 1Y
ST 8, 99 9 W F$d & [T S BI BIST Al [N I16H I8 & Aifdh 89X 3iR
SHSHNI! 88 TNYA! SHRG I+ 9112y 3R 3R 3] g1 BT HIH bl HRAT © al
TT TG ST FHIST BT BHRT HOTGR BT 2

TR Q9T I refegasen S 10 # W 54 WU W Ugdl, 99 SR STgfad S
FHTST BT 98 g1 NG &l TS 3R AHIs H ADHR GREAT I AMISTh S o
=T &3l # Srggierd i avf & s &1 uiiiee foxarg <dr 81 Ssi 379
afR e 3R fear A FHTST § e AT 31Tt foham| 3Tt <27 & Wi H3ll gIRT S1d §
TRITET 1 ST IQTAT 1T AT A STt a¥1 H Qe (eams b1 W1 e gai o Hiat
Sit & 1 gAfh g Igad ST &1 g2l H§ S2gd B & o1y g9 Gl A
eIl = qHA fbarnl NfSen ol gl g8+ 24! Goidl ad Sl 7 ®el o Afew o
TR ARBR ERT 81 B $& ST bl AT ST H AT DR & folq i
Bl T oY, AP IRSNS & gRT ST UK &1 A9 ol {HIT T 3R 39 BRI
IDh! IR Hfsharati & il FRET o fagr 1|

EHAR IR AHS ST, q. ddl §¥, Sl Al GHT H 4l auf d%h AN WA T ©, o
'FRIR" ST & IR H g fob wolicd H SHD! e AT 8 3R THTg H 3T
QT 81 H AT Wew A Fe1 =1edl g b Afferg II5g IRaR ¥ 39 96y 4
DI YT 81 AT 21 FAR A1 Aie 9gd RS 8

DR. M. THAMBIDURAI: It is 'Boya' community.

SI. dRs PAR: SId &, I8 'Boya' community &l 3T 980 AN AGH &l HRA
WRGR A B ff Sfy o1 srggfa sy § enfire s & forg was ufohan 9118 2
IIH ISy AR T 75T &3 I IR 3T &, I I & 915 T8 ARSI b U
ST 81 STd JIRSSs 98dd g8idl 8, a9 I8 HHIeH &l Sdl §, S9d ¢ d8
H3RTSe & UTH STFAIGH & ol ST 51 g8l A & 918, IH 9 H (91 & w7 A
AT ST §1 AT ¥ 3R S99 V8 &1 ls YD 3T Al 39 ARI Ufsharaii
T[S & 918 D! AN TIIT S|

Y 1989 H STq ALY TS A BUIAIG BT [AHISTT 2] oIl AT, T STIHIIT AL
TSY % §RT I81 IR 'HIERT Bl 'HER', 'Hexl' 3R "Wex' & UIig & ®U H FHIAY B
BT YT AT AT ATI 1992 § IRSTE o fATRTT Heg Teer § "HexT’ Sfd &l
NS R &b feTy Feafc W1 <11 ST gy 2000 H AL T2l T [GHIST 3T, 9y 2002
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§ HERT Bl A U b Aggfud il o Aot § wfdu (g
STRT) SIS (TERT HeNe) 7™, 2002 & 3fdHd "H8R', el 3R AR’ &
Tt & w9 # wifie fear 71, Af6T $B SR A B<irTe § 981 @ sTfad
STl Y e § dagaR HeNe T8l fBar 71, Rifh 376 gRT 9 T IR
TET WSIT T A1 ST g9 2000 H BARIIG I BT TS 3T Al D 1§ BUNAIG
RIS ARBR 7 JGYe ST & HER', 'HeRT' 3R Hex' & iy & Y H 48T’ 3R
HERT' DI AT BR DT UK [HITI AL T § ISR DI S ST BI 7of)
¥ Ugel B T R 7T 1 AT AT HI8RT Td 'WexT', T gl ol Jrell (=l
g, BT A A7 &1 =11 8, S BRI BNTe XSy ARG A 3794 fedid 3.6.2021
311R 28.1.2022 % YT & FRT AT HXh 57 HI 'HER', ST 3R "HER' & 1Y
PHHID 33 TR "HEXT' IR "HIERT" Bl YA & wY H A B & foTT S =<1 W,
IHD] ARSIN3ATG AT I G STt U SIS SATIRT 7 FHA Har| §9 W
HeTAT HATSIT & GRT I SYRT &1 75 3R IHD ST B 1 AHS B A
H D! Ul dldh FHT H AT 11 J81 IR I Faawd | uTRd gl iR 377 4}
A AT I F gRT 396 Ja1 99dH feam T 1 B § HENT @R
HIERT' B T G ARG DI SMETET &, Sl gATS 3iR PICAR] B B B ol T8l
ITD! U Igd TSI AT &, [oTId! G ST Bl 8707 H 2 811 IR Iy
RBR AR Bvg IRBR B A6 RAT H 3MRET0T el T, 96! 16 7 srfder fiei, 9
Venture Capital Funds & &H &JTST TR &9 <R 319 S&H Y o1 Fhil, P! hs
TRDHR AR [5G AXBR T FRT G BT o4 el GBI S/ H b H1edH
H F&T W Y AT g [ 39D FI9=Ia | UIRT S # 191 H8anT <,
SR

THE VICE-CHAIRMAN (SHRII\/IATI P.T. USHA)Z The question is:
"That the Bill further to amend the Constitution(Scheduled Castes) Order,
1950 to modify the list of Scheduled Castes in the State of Chhattisgarh, as
passed by Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): We shall now take up Clause-by-
Clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Now, hon. Minister, Dr. Virendra
Kumar to move that the Bill be passed.

S1. INg PAR: AEIGY, H IRd HRaT g -
o fagrges 1 wTRd fham <

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): Hon. Members, under proviso to
Rule 23 of the Rules of Procedure and Conduct of Business in the Council of States,
the Chairman has permitted the Anusandhan National Research Foundation Bill,
2023, listed in today's Revised List of Business at Serial No. 6(d), for consideration
and passing.

The Anusandhan National Research Foundation Bill, 2023; hon. Minister, Dr.
Jitendra Singh to move the motion for consideration of Anusandhan National
Research Foundation Bill, 2023.

The Anusandhan National Research Foundation Bill, 2023

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE
MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH):
Madam, with your kind permission, | rise to move:

"That the Bill to establish the Anusandhan National Research Foundation to
provide high level strategic direction for research, innovation and
entrepreneurship in the fields of natural sciences including mathematical
sciences, engineering and technology, environmental and earth
sciences, health and agriculture, and scientific and technological
interfaces of humanities and social sciences, to promote, monitor and
provide support as required for such research and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be
taken into consideration."

The question was proposed.

45



46

[RAJYA SABHA]

THE VICE-CHAIRMAN (SHRIMATI P.T. USHA): There is one amendment by Dr. V.
Sivadasan for reference of the Anusandhan National Research Foundation Bill, 2023
(as passed by Lok Sabha) to a Select Committee of the Rajya Sabha. Hon. Member
is absent. Amendment not moved.

The motion for consideration of the Anusandhan National Research Foundation
Bill, 2023 is now open for discussion. Now, | call upon Members whose names have
been received for participation in the discussion. Shri Sujeet Kumar.

SHRI SUJEET KUMAR (Odisha): Madam, | am fortunate -- | draw a lot of inspiration
from you -- as most of the times, when | rise to speak, you are in the Chair. On behalf
of my party, Biju Janata Dal, | support the Bill because it is a very forward looking Bill.
In fact, it is a subject which is close to my heart and, in this august House, | have
often spoken on this issue during Zero Hour and Question Hour. Now, let me explain
the rationale behind this Bill being brought up.

[THE VICE-CHAIRMAN (SHRIMATI SULATA DEO) in the Chair.]

The National Research Foundation Bill, 2023 will replace the Science and
Engineering Research Board Act of 2008 and subsume the Science and Engineering
Research Board (SERB) into the National Research Foundation (NRF). The SERB
Act of 2008 did a great job in laying the foundation of science and engineering in our
country. Because of the limited mandate of the Act, the SERB would not suffice, and
it did not bring about a decisive change in the research and innovation ecosystem of
our country. The hope is that this Bill will bring about an integrated and holistic
change in the research and innovation ecosystem of our country. It will bring about a
perceptible change in the innovation landscape of our country by tapping into
universities, higher educational institutions and private sector.

Research is a very capital intensive business. Unless you bring in private sector
to support research activities and research ecosystem, | think you cannot have a
world-class research. This is why it is a very forward-looking Bill. Let me provide
some context. Today, we spend less than .7 per cent of our GDP on research. Look
at the comparable figures. Israel spends 4.8 per cent; South Korea spends 4.5 per
cent; US spends 3.2-odd per cent; and China spends 2.5-odd per cent. We are
really pathetic when it comes to spending on our research. On top of it, private
sector's spend on research is almost less than half, which is close to 40 per cent in
our country, whereas for most of the OECD countries or for most of the top
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economies, it is anywhere between 70 per cent and 80 per cent. | think this Bill,
hopefully, will correct this situation.

Hon. Prime Minister has articulated his vision by saying that by 2047, that is,
by the end of the Amrit kaal -- we are now celebrating Azadi Ka Amrit Mahotsav --
when we will celebrate 100 years of our independence, we will become a developed
nation. We cannot become a developed nation unless we spend on research, unless
we focus on technology. Technology will be the key driver of this transformation from
being a developing nation to a developed nation. Secondly, hon. Prime Minister has
also shared his vision of making India a $1 trilion digital economy which will be
roughly 20 per cent of our GDP when we become a $5 trillion economy.

Without innovation, without R&D, can we become a $1 trillion digital
economy? | am so happy that the hon. Minister of Electronics and I.T., Shri Ashwini
Vaishnaw, is also here. (Time-bell rings.) Madam, just give me two more minutes.
R&D which is the bedrock of scientific discoveries or technological innovation is
essential if we are to tackle the challenges of our country whether it is climate change
or food insecurity or other things.

Madam, there are a couple of issues which | would like to quickly highlight.
One is the independence of the Governing Board. The Bill itself talks of independence
or autonomy of the Board. | hope the Government will follow it in letter and spirit.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Please conclude. Your time is
over.

SHRI SUJEET KUMAR: Madam, just one more minute. Clear and transparent criteria
are laid out for the selection of scientists who will be part of the Board. Secondly,
there will be more focus on allocating sufficient funds for the State Universities also,
and not just the lITs and Central Universities. Hope, State Universities will also get
funds.

Social sciences or humanities are as essential as pure science. This is why the
Governing Board should consist of eminent social scientists as well. Technology will
decide the geopolitics of our time. It will decide the destiny of nations. Technology is
the new wealth of nations. This is why the choice we make today as a nation as to the
direction of our research and technology will decide whether we will become a great
power.

| will end by just saying one of my favourite quotes. ''The single most factor
which decides intellectual or social or economic progress of a nation or the well-being
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of its citizens is dependent on the creation and acquisition of knowledge." This is why
it is a great Bill. | support it. Jai Jawan, Jai Kisan, Jai Vigyan, Jai Anusandhan !

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Thank you, Madam, for
giving me this opportunity to speak on the Anusandhan Research Foundation Bill,
2023. This Bill is a very transformative one. It holds immense promise for India's
future. The establishment of NRF is going to give a new direction to reshape our
nation's research, innovation and entrepreneurial landscape.

Madam, we have to understand the current status of research and
development, innovation and entrepreneurial landscape in our country. If you see the
current status, | think, we need to do a lot. Even though this Bill is delayed but | am
very happy that it has come at the right time. For India to be a developed nation,
research and innovation in line with our needs, certainly, have to be looked at.
Today, when you see all the four sectors like infrastructure, manufacturing,
agriculture and services, | think, we have not innovated. We just borrowed certain
things and we are trying to move with that. The time has come certainly on
innovation. India, with its own geo-political situations, needs to innovate solutions for
itself. A lot of focus needs to go into that. Same is with research. We have our
Sanatan value system. Taking that into consideration, we have to move on, improving
our research initiatives, which | am sure, the world will look forward to. We have that
important responsibility. On the agriculture side also, there are so many innovative
thoughts which are there at the ground level. Also, entrepreneurial skills are available.
| think that under the chairmanship of hon. Prime Minister, NRF is really going to give
a direction. If you look at the status, India has just 255 researchers per million people.
Developed countries have more than 4,000 to 5,000 researchers per million people.
We have to look at the entire machinery around research. | think from the village level
to the university level, we don't have adequate machinery. That needs to be looked
at. All that must come as a strategic planning from NRF. Then comes money. We are
spending very, very little money. Just 0.6 per cent of the GDP is spent by India
against the global average of 1.8 per cent. For developed countries, it is two or three
or even five per cent. So, | only want to say that this particular Bill is handy in
identifying our requirements for this nation in respect of research and development,
innovation, and entrepreneurial landscape, and identifying a master plan and putting
up right teams in place starting from the highest level of research to the ground
realities of agriculture. We need to have the right kind of Budget allocation in place
and that sort of a roadmap. | think it is going to give a direction to this country. This
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Bill is very apt and we support this Bill from YSR Congress Party. | thank you for
giving me this opportunity.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Madam, | thank you
for giving me this opportunity. The Anusandhan National Research Foundation Bill
proposes to establish National Research Foundation. This body aims to direct
research in strategic areas ranging from science to humanities. It plans to involve the
private sector, which currently contributes around 36 per cent to research and
development, to have expenditure in a bigger way. This Bill not only provides that but
also undertakes annual survey of outcomes of scientific research in India with a view
to create a Central repository for collection, interpretation and analysis of information
and data surrounding such research; aims of repository would include providing
information for policy formulation and advising the Central Government and State
Governments as well as private sector.

The Bill proposes to create a conducive atmosphere to promote research in
every field. Coming to the Bill, Clause 4, Objectives of Foundation, states that "the
Foundation shall serve as the apex body to provide high level strategic direction for
research, innovation and entrepreneurship in the fields of natural sciences including
mathematical sciences, engineering and technology..". The establishment with
regard to Governing Board has been constituted under the ex officio chairpersonship
of hon. Prime Minister, definitely, to serve the purposes. But the Act provides another
provision to create an Executive Council to implement the provisions of the Act.
There is a vague ambiguity with regard to qualifications. Eligibility criteria for the
members, experience and the tenure has to be clarified. Coming to the other aspect,
the constitution of committees, the Executive Council is empowered to constitute
committees necessary for the efficient discharge of its duties and performance. The
functions of the Executive Council and respective committees also have to be clarified
as there is no specific provision in this Act. In the light of the above proposed clauses,
the Anusandhan National Research Foundation Bill seeks to establish the
Anusandhan National Research Foundation to provide high level strategic direction for
research, innovation and entrepreneurship in the fields of natural sciences. The salient
features of the Anusandhan National Research Foundation Bill seek to create a very
vibrant globally competent scientific ecosystem. In view of the present Bill, a lot of
changes would be brought into existence. |, wholeheartedly, support this Bill on
behalf of the Telugu Desam Party. Thank you.
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Madam, the Anusandhan National
Research Foundation Bill is a significant step forward in the direction of revamping the
entire R&D ecosystem. Therefore, we, the Y.S.R. Congress Party, under the
leadership of Jagan Mohan Reddy Garu support this Bill. There are only three points.
You have given only two minutes and | would complete it. Given the fact that the Bill
allows the private funding, | request the hon. Minister to make stringent accountability
checks to prevent the possible misuse of funding. As for the research institutions,
which are funded by the corporates and the private players, we have the past
experience that they try to push their certain agenda which can easily be used for
ulterior motives. Therefore, | request the hon. Minister to take care of this particular
issue.

Madam, the second point is this. India's spending on R&D is almost the
lowest in the world. R&D investment in India stands at 0.7 per cent of our GDP well
below global average of 1.8 per cent. | request the hon. Minister to kindly look into
this issue.

The third and final point, Madam, which is your point, is related to women in
science, technology, engineering and mathematics. There has been a historic
absence of women in scientific disciplines in India. Only 20 per cent of the seats in 23
lITs in the country are held by women. Average female faculty in IITs amounts to only
11 per cent. While 52 per cent of the women were enrolled for S.T.E.M. courses for
graduation, only 29 per cent actually joined the S.T.E.M. workforce. Of course, here,
our hon. Chairman is completely justifying where it is all women-managed Rajya
Sabha, Madam. Thank you very much. We, wholeheartedly, support this Bill.

SHRI G.K. VASAN (Tamil Nadu): Madam, | congratulate the Minister for bringing this
Bill. This Bill, | feel, is the need of the hour for the scientific community of our country
which is winning lot of laurels in various subjects for the interest of our country. |
would like to give some statistics to substantiate this for the interest of the scientific
community. According to the Press Information Bureau, the filing of patents in India
has increased from 46,763 in 2014-15 to 66,440 in 2021-22 which is exactly more than
50 per cent increase in a span of seven years.

Madam, additionally, startups, | would say, have registered over more than
5,000 trademarks in the last five years. These numbers show that India is making
significant progress in the field of innovation and intellectual property rights.
According to the World Intellectual Property Organization, India today ranks 8" in
patents field by resident scientists and innovators. In 2020-21, Indian resident
scientists filed 40 per cent of the total patent applications, which is more than the
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double the number filed in 2010-11. India has also climbed 35 ranks in the Global
Innovation Index, holding its ranking at 35, as compared to 81 rank in 2015-16 to 46"
rank in 2021. These statistics prove that the Government, today, under the hon.
Minister is making a mark in this important Ministry.

The National Research Foundation (NRF) is established to foster research not
only in science and technology but also research in various fields like humanities,
social sciences, and arts. NRF is also expected to meet research requirements in new
and emerging areas like climate change, clean energy, and sustainable infrastructure.
There is also a provision for tie-ups between educational institutions and industries so
that our institutions encourage research in areas which are in demand from industries.

To conclude, Madam, India ranks third among the most attractive investment
destinations for technology transaction in the world. India's public and private R&D
put together comes to 68 billion dollars which is the sixth in the world. So, NRF's
emphasis on increasing funding from both Government and private sources is a step
in the right direction that this Bill has given today. The Bill aims to provide the right
environment for promoting research to meet our national priorities and make India a
world leader in various fields. (ﬁme-be// r/ngs.) Therefore, |, on behalf of my party,
extend my wholehearted support to this important Bill. Thank you very much.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Madam Vice-Chairman, thank you very much
for giving the opportunity to speak on the Anusandhan National Research Foundation
Bill, 2023. On behalf of my leader, Shri Edappadi Palaniswami and my AIADMK Party,
we support this Bill. | want to make it very clear that research is very, very
fundamental and important thing. But, you are asking me to speak within three to four
minutes but this is a very vast subject and cannot be done like that. To get a
doctorate degree, Dr. Jitendra Singh spent five years and | spent four years to get my
Ph.D. Therefore, to speak in four-five minutes, as we had spent four years for this, is
very difficult.

DR. AMAR PATNAIK (Odisha): | spent seven years; so, take seven minutes.

DR. M. THAMBIDURAI: It is because if you ring the bell in three-four minutes, | will
not be, in a position, to express because in research, we have to concentrate and
give some kind of new impetus for the development of this country. Just put it simply,
if you ring the bell, it can't be simply a bell but a bell on the research also.
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Research and development are the foundation for scientific discoveries, new
technologies, and innovative applications. That is the base as to what the objectives
of it are. Development of a robust ecosystem is required in all fields of sciences. This
includes mathematical sciences, engineering and technology, environmental and
earth sciences, health and agriculture, as well as scientific and technological
interfaces of humanities and social sciences. Dr. Jitendra Singh is a doctor from the
medical side. | studied and got my PhD. in Economics, that is, Social Sciences side.
You are telling about Mathematics, Engineering and everything, now, but what we are
facing in India is that students are not opting for Mechanical Engineering, Civil
Engineering as well as Electrical Engineering. These are the basic things on the
engineering side.

The IT Minister is here. They want to go for Computer Science. Engineering
college is based on three things. Everybody wants to go for computer science, IT.
That means even arts colleges are giving courses on computer science with BCA and
everything like that. Therefore, the importance of civil engineering or mechanical
engineering is going down. It is high time that this research foundation should give
some kind of funding and new syllabus. It is basic for the development. Our friend
mentioned about developing countries. We are already a developing country and for
becoming a developed country, research is very important. Without that, we cannot
develop. That is more important. This Ministry gives some funds for the colleges and
some kind of universities. In the same way, AICTE is also giving some funds here and
there. They are giving Rs. 5 lakh, Rs. 10 lakh for the institutions. | do not know what
research can be done with that. (7ime-bell rings.) That is why | told you not to press
the bell, Madam. | know that. Research is the very basic thing. | am an academician.
Research is very important. Without research, we cannot develop. Mr. Vijayasai
Reddy mentioned one point, that is, "Encouraging the public sector enterprises as
well as private sector entities to invest in the activities of the foundation." Madam,
this is very important. The Government has to take care as to how the corporate
sector is allocating funds for research and development.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Please conclude.

DR. M. THAMBIDURAI: The hon. Prime Minister heading this Governing Board is a
very phenomenal thing. That shows the vision of the Prime Minister, Shri Narendra
Modi, who wants to give importance to research. He is always giving importance to
development in the sectors of education and health. Therefore, on research also, his
vision is there.
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THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Please conclude. Your time is
over. ...(Interruptions)...

DR. M. THAMBIDURAI: For the mission which we have to achieve, there should be
more funds. Therefore, | request the hon. Minister to allocate more funds for this
sector. Thank you very much. That is why research cannot be done like this.

SUAHTEIE (STt orat <@ : A1 o1, i (98 S|

DR. JITENDRA SINGH: Madam, at the outset, | have to thank the hon. Members,
namely, Shri Sujeet Kumar, Shri Ayodhya Rami Reddy Alla, Shri Kanakamedala
Ravindra Kumar, Shri V. Vijayasai Reddy, Shri G.K. Vasan and our very learned
friend, Dr. M. Thambidurai, who have given very useful inputs. | think those who are
not present in the House, today, have actually deprived themselves of a very
important discussion. This is a Bill which is going to have a long-term effect, long-
term outcomes, and all of us, each citizen of India, including those sitting on the
other side, are going to be the stakeholders. To that extent, this is possibly the
history in making. When history happens, we do not realise. When it is written, we
realise that we were part of it. Now, ironically, destiny leaves the choice to us
whether to make ourselves a part of the history or not. Those who have not, | hope,
will one day repent that they were not here in this House because the Government
was actually looking forward to have more constructive inputs from them as well.
Most of the points, saliently, have been raised. The House is not in a mood for a
very long discussion. As has been rightly mentioned, ever since Prime Minister
Modiji took over in 2014, he has, one after the other, taken a number of path-
breaking decisions, broken several taboos of the past in order to liberate India of
those self-made barriers so that we could have a global role. And if we envisage for
ourselves the Amrit Kaal, for the next 25 years, obviously, we have to live up to
global parameters and that is possible only if we have the same level of
competitiveness as other countries. Just to cite a few, it was the Prime Minister
Modi who unlocked the Space Department.

Today, you have Chandrayaan; you have 150 Start-ups from the private sector
which was hardly imaginable till about five-seven years ago. And, that has also
increased our resource pool both knowledge-wise as well as finance funding.
Similarly, regarding our atomic energy, we were constrained of funds. It was Prime
Minister Modi, who in a decision in 2014, amended the Atomic Energy Act and
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allowed it for joint funding and joint ventures. Today, we have an atomic energy plant
coming up nearby in Haryana and Gorakhpur, which was already confined to only
three-four States. Similarly, from the Ramparts of Red Fort, he spoke about Start-up
India and Stand-up India and made us realise that rozgaar does not necessarily mean
sarkari naukri and helped us come out of that mindset. From just 350 Start-ups,
today, we have more than one lakh. It was Prime Minister Modi who made us realise

the importance of biotechnology in the 21

Century world. And, just imagine India
which hardly had the aptitude and culture of preventive healthcare, gave world the
first ever vaccine for Covid. And, today, from just 50 Start-ups in biotechnology in
2014, we are up to 6,000. So, there are new avenues of livelihood, and, therefore, to
that extent, in a single sentence, | can say, this Anusandhan Act which is coming into
being from today, will pave the way, and will define the face and stature of India at
2047 because this will place us in that select league of developed nations. | will not go
much into detail but wish to just respond to a few points. | am also glad that so much
is the requirement of this new provision and so much of unanimity that it was
heartening to see Mr. Kanakamedala and Mr. Vijayasai Reddy on the same page. So,
| think, one of the biggest contributions of this Bill today is that it has brought two

warring horses from Andhra on the same page. ... (Interruptions)...
SHRI G.K. VASAN: That too, without any controversy on your Bill.

DR. JITENDRA SINGH: | am sure, for a research scholar like Dr. Thambidurai, it will
take another five years to conduct the research on this. But, nevertheless, as was
being said by Mr. Ravindra Kumar, there is no ambiguity. Actually, the rules are yet to
be framed. When the rules are framed, everything will be in order. In fact, the Act has
envisaged every good thing which is possible even with the other role models. We
have a research society in America; we have research societies in some of the
European countries. We are among the first few. And, in fact, when it is put into
place, | am sure, it is going to be better than most of them because we have
thoroughly studied for about two-three years, repeated representations, repeated
presentations and repeated brainstorming on this. Mr. Vijayasai Reddy rightly
mentioned the accountability check. If you go through the details of the Bill, you will
find that the Executive Council will also be mandated not only to monitor the progress
of the different projects but also to analyse the accountability of the funding at
different stages. To begin with, when the funding is decided for a project as to
whether it is required, how much is it justified and then, from stage to stage, how
best it is being put to use for which it was meant. And, as he rightly mentioned that



[ 9 August, 2023 ]

the R&D spending was very low in this country. This is one of the important issues
which is going to be addressed by this Bill. We are going to have a Budget of
Rs.50,000 crores for five years, out of which Rs.36,000 crores; almost 80 per cent is
going to come from the non-Government sources - from industry, from
philanthropists, even from domestic as well as outside sources which is not difficult
because it comes to about Rs. 7,200 crores per year. And even if we have our 14,000
shares, we can enter into some kind of an equity or PPP model. |, personally, also
believe that in case we have to grow beyond this where we have today arrived with
the patronage offered by Prime Minister Modi in the last nine years, we have then to
do away with the demarcation between the private and the public sector. We have to
have a very holistic approach. We have to give up silos. We have to have an
integrated supplementation of the best avenues that each one of us have, and in
order to achieve that, we have also to make industry the stakeholder right from the
beginning.

At the same time, keeping in mind the ethos and our ancient heritage, the
Executive Council also has room for representation from social sciences, from
humanities, so that we do not miss our Bharat, while, we move in the world arena.
So, | think, this is a Bill which is going to be a turning point. Another point was very
relevantly raised by Dr. Thambidurai. You rightly mentioned about colleges and
universities. This is another issue which is being addressed. It has been done very
consciously. As | said, we studied about three years to work on this Bill. You are
right, the earlier Board which is now going to be non-existent after this Bill comes, the
Science and Engineering Research Board, (SERB). That was a Board which was
offering funds or giving financial support on the basis of competitiveness, which was a
very open and fair objective. As a result of which, almost 65 per cent of the funding
went to lITs and the most technically-developed institutions, whereas the State
Universities hardly got a share of 10 to 15 per cent of the entire funds. | agree with you
that most of the researchers and most of the scholars are there in the universities.
Therefore, at the time of introduction, when somebody said that this Bill may not be
compatible with the spirit of cooperative federalism, | had to correct them and tell
them that in fact we are supplementing the State universities' resources. That is one
issue which is being taken care of because the Bill envisages that we will have a
separate competition within the State universities. There will be separate allocation
exclusively for them so that they will not be expected to compete with the higher
institutions and thereby suffer a disadvantage. | would like to sum up now because
today it is not the right mood for a long discussion. So, one should stop before one is
asked to stop. We have a Governing body headed by the Prime Minister and we have
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an Executive Council which will be headed by Principal Scientific Advisor. But, we
have a huge lot of conglomeration of representation from industry, from academics. |
think, it will be so evenly balanced that we will not deprive ourselves from the best of
everything else. Therefore, when | humbly request for unanimous passage of this
Anusandhan National Research Foundation Bill, 2023, | would also take pride in
saying that this is happening at a time when we are the Members. This should have
happened several years ago. | rightly agree with Members; maybe destiny wanted
that Shri Narendra Modiji should be the Prime Minister and we should be the
Members of the House when this historic, destined thing happens. Thank you very
much, Madam.

THE VICE CHAIRMAN (SHRIMATI SULATA DEO): Thank you, Mr. Minister. Now, the
question is:

"That the Bill to establish the Anusandhan National Research Foundation to
provide high level strategic direction for research, innovation and
entrepreneurship in the fields of natural sciences including
mathematical sciences, engineering and technology, environmental
and earth sciences, health and agriculture, and scientific and
technological interfaces of humanities and social sciences, to
promote, monitor and provide support as required for such research
and for matters connected therewith and incidental thereto, as
passed by Lok Sabha, be taken into consideration. "

The motion was adopted.

THE VICE CHAIRMAN (SHRIMATI SULATA DEO): We shall now take up Clause-by-
Clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

THE VICE CHAIRMAN (SHRIMATI SULATA DEO): In Clause 4, there are six
Amendments; Amendments (Nos. 1 to 4) by Shri Binoy Viswam; not present.
Amendments not moved. Amendments (Nos. 11 and 12) by Dr. V. Sivadasan. The
hon. Member is not present. Amendments not moved.

Clause 4 was added to the Bill.
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THE VICE CHAIRMAN (SHRIMATI SULATA DEO): In Clause 5, there are four
Amendments; Amendments (Nos. 5 to 7) by Shri Binoy Viswam; not present.
Amendments not moved. Amendment (No.13) by Dr. V. Sivadasan. The hon.
Member is not present. Amendment not moved.

Clause 5 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): In Clause 6, there is one
Amendment (No.8) by Shri Binoy Viswam. The hon. Member is not present. The
Amendment is not moved.

Clause 6 was added to the Bill.
Clauses 7 and 8 were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): In Clause 9, there is one
Amendment (No.9) by Shri Binoy Viswam. The hon. Member is not present. The
Amendment is not moved.

Clause ? was added to the Bill.
Clause 10 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): In Clause 11, there is one
Amendment (No.10) by Shri Binoy Viswam. The hon. Member is not present. The
Amendment is not moved.
Clause 11 was added to the Bill.
Clauses 12 to 27 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE VICE-CHAIRMAN (SHRII\/IATI SULATA DEO): Now Dr. Jitendra Singh to move
that the Bill be passed.

DR. JITENDRA SINGH: Madam, | move:
That the Bill be passed.

The question was put and the motion was adopted.
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The Digital Personal Data Protection Bill, 2023

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): Now we shall take up the Digital
Personal Data Protection Bill, 2023. Mr. Minister.

THE MINISTER OF RAILWAYS; THE MINISTER OF COMMUNICATIONS; AND THE
MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI ASHWINI
VAISHNAW): Madam, | move:

That the Bill to provide for the processing of digital personal data in a manner
that recognises both the right of individuals to protect their personal data
and the need to process such personal data for lawful purposes and for
matters connected therewith or incidental thereto, as passed by Lok
Sabha, be taken into consideration.

THE VICE-CHAIRMAN (SHRIMATI SULATA DEO): There are two motions by Dr.
John Brittas and Dr. V. Sivadasan for reference of the Digital Personal Data Protection
Bill, 2023 as passed by Lok Sabha to a Select Committee of Rajya Sabha.

The hon. Members may move the motions at this stage without any speech.
The Members are absent and the motions are not moved.

The motion for consideration of the Bill is now open for discussion. | now call
upon the Members whose names have been received for participation in the
discussion.

SOME HON. MEMBERS: Madam, the Minister should make opening remarks.

st I AWE: IR TRIRIH HeH, fUsol 9 aui § g avg I 9H-1g 9uT=
A3 ot R AT S 7 'fSRTed Sfear’ & areud 9 29 WR H 99l b TR 9 WY
&b BR TP UG DI U AT I 4T 8, TS SHD! ART ST H T4 81 37T 3R
B9 9, dI TG H B9 90 BRIS BAR U QAT § Sl $eve I IS & 3R
el Tl & 8% ygq 4 fefied giore=ia & Agg A Silaq &1 Ja1] o 3% &
96 N AT g 7 o R A S @) v 9gd € grestt |ra 81 O
aRffrai 4, S8l fefica caiars gAaR! <l &1 e 9gd gHlce fawar a4
B! T, ITH T ST 3R faRyar fefiee =iFer SeT &1 g vas & forg
3151 B T foel oI 31U B 1 31151 98 18T 81T fdh BAR fuet & wareft i, 140 oIS
SIMATRIAT BT Sl U AfTHR a1 1 38T 7, S AfTHR DI <7 & FEHRN g9 37T
de fouer § Hft ff R <Al & SiffreRT & ufd @i Forrar 81 oY, 98 3w
S Qrell 991 ¥ FelidR few@rg odr g1 H g=gdre <=1 =g, Sl 31791 I8i sincerely
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present & 3R T & 140 BRI SAATRIAT Bl Ig FfTHR < | 39 Taq & H1eEgq I
TP SYART BT B B B

SYFHTE ARIGYT, § 98 ¥IC 9 59 [9a & IR § a1 & FHer 92 7G| |
I8 I =T8T § [ 99 fdeT & ol 98 consultation g1 21 sl Y19 6 991 A 59
ool & HUN BT Tl I8T AT g9 WX Joint Parliamentary Committee aﬁ, HUST 7 100
3 Irfdrep Hife Ef?f, 48 organisations % 1 consultation g3l, 39 Ministries & g1
consultation g3fT, B 24 TR cb*-I'QH 3MMY 31K detailed consultation & 1§ I8 fda
G & qHET T T

qBIGYT, 39 f9cT & gRT = 9 9ot IR &, <11 fefred Jard Suam
PR &, 39 P ¢ ATBR fGU 70 §1 <71 ff Fver fosdt Y s & data & <l 7,
SHHT ITIRT Sl 8, A1 AP HUR I8 AR obligations STl Y Z|

[SuquTens (STl Q. BT BIRTh) J137%H17 551

# I obligations & IR H & 3MMUD THeT I IR Blg AT fhdt 1
AR ® BT ST el ©, ITe I8 social media platform 81, T8 GRGR &I, 918 dis It
&1, 999 Ugel Principle of Legality Tl feh ST 9l ST <1, SHHBT SUANT hadl Bl
& AR Bl Wehall 2| T, Principle of Purpose Limitation &-JTT foTH 394 & foly
scT forar SITv, St S22 & foTv SUAT H o7 ST 9T 81 IINIRT, Principle of Data
Minimization %\-?JFﬁ RTaAT ST tlll%%, SRR ol fﬁ?ﬂ, Principle of Accuracy
- 3R Sl § Bls BT HRAT ©, Dls dol HIAT ©, dl ANRE Bl SHB]
3I®IR g1 TiEdl, Principle of Storage Limitation &-STd e S5 &1 Yfd &, 99 dh
requirement 8l, I8 dd ST IR BN, SHP d1€ IABI delete B | B3, Principle of
Reasonable Safeguards I T Sel & IRk W& & forg ST reasonable
safeguards <9 18T, I 9 foTU ST |Tqdi, Principle of Accountability &-JT+T o1
AT FAT 71 AT R entity 7 ST folAT &, SWd! SFHERT & 6 $9 BId & dgd Sl
IR oy MY 2, I SRl & | # ARG & ST o Gl Y| AeIedl,
ARSI BT IR 3MfTPR ﬁ'i’ RN %I Ugdll, Right to Access Information %\r, NIRRE]
ST IR 4 ¢ b 91 ST {7 711 8, IHP IR H Information & Fab | &R, Right to
Correction of Personal Data and Right to Eraser gl afe Eﬁé i a8 fh SHHT ST
AreTel HiIfSAT UR 81 81T 91T, o1 S9¢ ol I8 Ude 81 Bs geographies H SHHI
Right to Forgotten A gt B Right to Grievance Redressel dgd ETCF\I%_C' g1 Ife fopsdt
DI BIs RIBTI I, T I NS ALIh H IHBI e HIEIH T T 8| 3MRILT Right
to Nominate, in case of death and incapacity 2l

SYTHTEE ARG, implementation & folT s 36T Rived 99141 AT &, S
BRI a1 & yerfad =1 Ud Independent Data Protection Board EﬁTIT, SKE digital by
design, I faceft #, ST # @ik {48 ¥ & aTal 99 AFRGT &1 St Gfae g,
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QY P I & H Y8 Tl ARIRDI b1 W1 g8l Gfaemd, g8l access to justice e,
Rreep a7 e 181 B, 196 U9 facilities 7181 &1 T8 T H311 87 R+ A1l Sft &t
HIHT AT, AIHT fIBrT’ BT AT BT S0l 2| HISAT, 39 d9ls H experts Yo, S
S SCI B field BT AASII &1 9IS BT & §RTindependent Bl

5.00 P.M.

IR Ifas [ gfeUsH TRET 81 Wb, d BT H W Y &l 39 9IS & HWR
cferem fSaged & fog e, TDSAT &, SUH AU Bl ST Febel! & AR IHDb HUR
UM BIC H S Ghd &l 39 fSRIcd 3HMAM! B 3R UIcdIgd B+ & oy a1 I3
I oITST sﬂﬁﬂw REC| R gl Ul ® - voluntary undertaking. HI ?fﬂﬁl’i’ S ENIE]
H frdl 9 BIS Y 81 718, 1 98 ST AR dIs & YT 37 911 IR e & g7 Yo
1 78, I8 Uee! § 3R 9 891 I8 QuR &t 81 39 &9 o @fth ol 9¢1 g,
alternative dispute resolution Pl Ud dgd TS| AT I Tl_sc' %, SRSES] aﬁafr &
SR Igd SIS 4131 7 T |

SUFHTETET HEIGT, O 37TST IR 3R gl TR SIH1 o178 9N] 984 8, 9T
DINTQIN, H g8 e bl GEITEd B X8l § - &Y g8 &, IH! 9Ia=1 I A1
U WA S A S AIGh 3R Agde IR 9gd WR <1 81 I8 usall 9 ¢,
ORI ‘He® BT S8 “She’ BT SXIHTA AT AT 8 31K ‘His” B S8 ‘Her’ &1 SRIATA
forar a1 81 31 39! favd WR # =l § 3R R) 2Ifh &1 FH1F < &1 Sfl I8 axidl
g, SADI AT WR 3 yeld o 11 2

SUGHTEE] Heledl, 39 fdel BI 9gd &1 qel WIvT § grie fbar w1 g1 e
H3T St BT gHAT g8 ARG &l ® b B Ul 991 # fordn S fb 3R 8411
I AT W STD] U, <l 98 STB! TghY AT b, STBT SSIUTIH B b
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AP gS! C\JM;L%\'I sﬂH' NiEIEl ?RW g - legality, legitimacy and proportionality, g1
AT Secd &1 39 4ol 9 9gd &) fFerar okl | @ 11 8|

dRERT, WRBR Bl S exemptions f&T T &, H S7b IR § g1 A& gl
SUGHTEIE FelaT, H 3TUch FHe I AT b g1 BT S T stringent 9T 2,
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& T%fl'Q 3R aﬁeﬁ P IR b %IK’ 16 exemptions %I There are 16 exemptions in

GDPR. We have given only four exemptions in this Bill. So, this Bill is pro-citizens.

This Bill is very much pro-privacy. This Bill is very much in the spirit of the
Government where we would like to make sure that every citizen’s data is fully
protected.

| request all the hon. Members to participate in the debate and pass this Bill
with unanimous vote. Thank you.

The question was proposed.

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): Now, Dr. Amar
Patnaik.

DR. AMAR PATNAIK (Odisha): Thank you, Madam Vice-Chairperson and thank you,
hon. Minister. | think, what you forgot to mention, probably, is that this is one of the
landmark legislations of our country ever after Independence, because, as you said
correctly, this is protecting the data of 141.4 billion Indians — male, female, children
and everyone. So, this is, actually, a Bill which should have been discussed. | would
have been very happy if Members from the other side had been there to contribute
and, probably, you could have taken some suggestions. Madam, as he has said, the
most important thing is that this Right to Privacy has come into the Constitution
through Puttaswamy judgment as a fundamental right. So, this right is now given to
citizens by the Constitution.

What the Bill merely does is that it expands this right how to exercise it;
otherwise, everyone will have to go to the Supreme Court for implementation of that
right.

While remaining within the four corners of this judgement, which the hon.
Minister was referring to, the purpose limitation, collection limitation, storage
limitation, accountability, and quality, | will evaluate it from this point of view and
within this framework.

There are several good things about the Bill. The most important thing is that
after six years, after a lot of deliberations, we have finally got a law. And, mind you,

61



62

[RAJYA SABHA]

this is a law of the largest democracy in the world; a law for one of the largest
countries in the world. The other most populous country, | do not know whether they
are more than us, does not have a privacy law at all. No citizen enjoys privacy in
China. So, this Bill should be welcomed. | wholeheartedly congratulate the
Government, the hon. Prime Minister, and the hon. Minister for this entire thing.

Second, as he pointed out, this is a gender-neutral law. For the first time, the
word ‘her’ has been used. And, this is in line with our hon. Chief Minister, Shri
Naveen Patnaik’s entire model of governance, that is, to empower women more and
more. And, this will go on to actually empower our women. This falls in line with our
ideology.

The third point is that the Supreme Court judgement of Puttaswamy, while
saying that this is a fundamental right and personal data has to be protected, also
says that we have to take advantage of this data for growth of digital economy, for
growth of our country. So, balance has to be right there. There should be no
regulatory overload. So, in this point, | support the Minister, the Government, and the
Bill for no compliance overload at the threshold itself, at the beginning. The earlier
versions had a compliance overload at the beginning.

The fourth point is that it is very simple and principle-based because rules
should actually take care of the procedures, which is probably not there in the earlier
versions of the Bill, or, even in the EU GDPR, to that extent.

The fifth point, which | want to point out, is about illustrations. | have not seen
any Bill in the Government that writes illustrations.

The sixth point is that it has created a strong deterrence against data breach.
While making the threshold easy — it is not timing innovation -- it has made the
punishments harsh so that people will try to build their own mechanisms to protect
the data of citizens. It has removed the concept of anonymised data. | will explain this
in one line that they were using the previous versions or even the EU GDPR uses the
fact that if you can encrypt your data, then, others can use it. But this Bill, to that
extent, treats personal data per se, whether anonymised or non-anonymised, if it can
be related to that particular person, then, | think it falls under the regulations of this
particular Bill. It is a very positive thing.

The seventh point is about the alternate dispute redressal in Clause 31, which
the hon. Minister referred to. It is very nice. | would like to say that the hon. Minister
mentioned about voluntary compliance. So, now | will refer to that particular provision
straight away. That particular provision is in Clause 32. | will refer to Clause 32(4).
The Clause 32 (4) says, ''The acceptance of the voluntary undertaking by the Board
shall constitute a bar on proceedings under the provisions of this Act, as regards the
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contents of the voluntary undertaking, except in cases covered by sub-section (5)."
This is something like a commitment under the Competition Law, which we brought
in. But, the point is, how can it be a bar if the data principal himself or herself is not
satisfied ? This is something that, | think, you have to examine.

Now, | come to some of the suggestions, which | hope the hon. Minister will
take his strides and would probably incorporate some of these in the rules. While we
are most elogquent about data protection, | did not find certain words in the Bill. The
Supreme Court judgement was full of ‘informational privacy” all over. This ‘privacy’
word is missing in the Bill. The word 'compensation’ is missing in the Bill. The word
‘harm’ is missing in the Bill. Why harm is important? | know it has been excluded
because of a purpose. But, | will make my argument why it is probably necessary.

In Clause 2, which has the definitions, the sub-clause 2(0) outlines “gain”
means and “loss” means. It basically interprets the entire data breach in financial
terms. What happens if there is a reputational loss because of a data breach?
What happens if there is a bodily injury? Now, you might say that you can use the
|.P.C. and the Cr.P.C. to try that person. But it has to be read with this particular Act
in order to make the provision stronger and stringent for such kind of breaches
because reputational breach for a woman is much stronger than that of a man. And,
reputational breach might even lead to suicides. So, this is the point which | wish the
hon. Minister would clarify.

The next point, Clause 3, is relating to processing. It covers only Indians. It
gives the description. So, my clarification from the hon. Minister would be this. In our
Fundamental Rights, the word is ‘person’ and not ‘citizen’. So, any person enjoys the
Fundamental Rights in our country. If it is ‘Indians’ or ‘anyone', what about other
country’s data processed in India? If there is a breach, what happens to that?

The hon. Minister spoke about data minimisation as one of the guiding
principles. But, unfortunately, in Clause 4(2), there is no such provision; it is only
limited to purpose limitation. Data minimisation is as a preventive measure against
future data breaches. | think this is something which probably has been missed out
somewhere which was there in the earlier version of the Bill.

| will now come to Clause 7, which is relating to certain legitimate uses. The
Clause 7 at page no. 6, says, “ A Data Fiduciary may process personal data of a Data
Principal for any of the following uses, namely...” — they have given the things. And
one of these Clauses, that is, sub-clause (b) says, “for the State and any of its
instrumentalities to provide or issue to the Data Principal such subsidy, benefit,
service, certificate, licence or permit as may be prescribed, where..” And, then, sub-
clause 7(b)(ii) says, “such personal data is available in digital form in, or in non-
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digital form and digitised subsequently from..” -- | am not reading the whole thing to
say—*“..which is maintained by the State or any of its instrumentalities and is notified
by the Central Government.” | fail to understand why it is to be notified by the Central
Government. There are State laws. States give benefits; States give the same things.
(Time-bell rings. ) States give subsidy, benefits, service, certificate, licence, permits,
a lot of these things. Everything is given by the State, and they are governed by the
State laws, State schemes. Why should it to be notified by the Central Government ?
Therefore, my plea is that, here, somewhere, appropriate Government, whether
Central or State, has to be brought into the Bill. And, number two, the adjudication
mechanism or the grievance redressal mechanism has to be, therefore, linked to that
particular thing, that the State Level Data Protection Boards have to be set up. The
hon. Minister said, ‘digital by design’. | think, ‘by design’ is more important because
even 25 per cent of people in rural areas do not have access to a device or internet. In
rural Odisha, let us say, the total internet intensity is, | think, 36 per cent. So, this is
something one has to think about. And, my argument, once again, is that in one of
the conditions, for selection of Chairman, you have said that he may be proficient in
consumer protection. So, you admit that consumer protection law is similar, in which
case, the consumer protection authorities are available at the district level itself.
And, they do deal with cases in which e-commerce platforms are supplying and fail to
give the right kind of food, the right kind of services or goods.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Hon. Member, please
conclude.

DR. AMAR PATNAIK: Then, | come to the point relating to the power of the
Government. | think the power of the Government, that is Section 10, has come in the
rules. 'The Central Government or the Board should have the power to conduct
audits and inspections at any time. This is a provision which has been probably
missed out.'

Another point again at Clause 9(5) says, 'The Central Government may, if
satisfied that a Data Fiduciary has ensured that its processing of personal data of
children is done in a manner..." Now the State Governments have equal right. Why
should it not be the State Government? If a child's privacy has been affected in
Malkangiri, or, let us say, in Kashmir or Ladakh, why should the Central Government
be all the time the one who has to run to get it notified or satisfied that the Data
Fiduciary has made a mistake ?
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The next point is relating to Clause 17. The Minister talked about 'exemptions.'
But, | think, the 'proportionality’ aspect which is one of the foundations of the
Puttaswamy Judgement is not mentioned in this. | would suggest this has to come
somewhere here if it will be tested against the Puttaswamy judgement later in the
constitutional courts.

'Reasonableness’, 'fairness’, necessity' and 'proportionality’, these four have
come in. We may have the least number of exemptions. But we need to have it. While
imposing these particular exemptions, it should not be blanket but as narrow as
possible. And the restrictions at 17(2)(a) which have been mentioned, | think, should
be restricted to Article 19(2), that is, 'Reasonable Restrictions', which has been
given. | carry Article 19(2) in which one of the provisions where 'reasonable
restrictions’ shall apply is 'decency' or 'morality’. 'Decency or morality' cannot be
done in terms of gain or less. So, this should actually feature somewhere in terms of
breach of data leading to indecency or immoral activities leading to or reputational
laws leading to bodily injuries or anything more.

Another point which | would like to say, hon. Vice-Chairman Madam, is the
fact that there is at page 12, Clause 17(3), which has been a carve-out on
'exemptions' which has been given for start-ups and the carve-out has been given for
maintaining the confidentiality, integrity of the data. ...(Time-bell rings. )... | think, for
any start-up, even 'confidentiality and integrity' should be a feature. They have to do
this much basic minimum. Carve-out could be given to them to reduce their
compliance cost. But carve-out may not be given to them for maintaining the
confidentiality, integrity and completeness of the data because this data, if it is
incomplete, using Generative Al, it can give you completely different relations and
discrimination may continue. So, the hon. Minister may kindly consider it.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Hon. Member, please
conclude.

DR. AMAR PATNAIK: Madam, | will just take one more minute, with the Minister's
permission.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Thirty seconds.
...(Interruptions )...

SOME HON. MEMBERS: With the Chair's permission.
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DR. AMAR PATNAIK: The Chair's permission, Madam. ...(Interruptions)... | was
referring to the BJP side. ...(Interruptions)... Madam, by the way, the Minister is
also representing Odisha. So, he is with us.

The point here is relating to the powers, functions and procedures to be
followed by the Board. It is Clause 27. Now this particular Board will be sitting in
judgement over possible data breaches by organizations like the Central Government,
State Government, Chief Minister's Office, Supreme Court, High Court, Chief Election
Commissioner, CAG, all the constitutional bodies. So, do you think the current
structure which has been prescribed would be sufficient to handle data breach by
these organizations which are themselves constitutional bodies and impose penalty
on them in case such a breach has happened?

The appellate tribunal, | think, is an innovation that they have done instead of
building another tribunal.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Now | call upon the
next speaker.

DR. AMAR PATNAIK: Madam, | will finish. | support this particular thing because the
hon. Minister has already clarified the RTI aspect but in RTI aspect, | think, there is
also a necessity of clarifying one thing. It says, 'Information which relates to personal
information.' But personal information has not been defined in the Bill. It is personal
data. So, | think, that particular clarity also has to be brought in; and the penalties
have to be ...

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Thank you. Shri S
Niranjan Reddy.

DR. AMAR PATNAIK: Madam, just last 30 seconds. It is about penalties; the
penalties in the Schedule, Clause 33(1). The penalty for breach in observance of
additional obligations in relation to children under Clause 9 has been made Rs. 200
crores.

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): Hon. Member, your
time is up.

DR. AMAR PATNAIK: You know penalty against children has to be much more
stringent. It should be Rs. 250 crores. Thank you, Madam.



[ 9 August, 2023 ]

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Shri S Niranjan
Reddy.

SHRI' S NIRANJAN REDDY (Andhra Pradesh): Madam, | have one serious objection
in relation to the Bill, which | want to ventilate to the hon. Minister personally. This
seems to be like a conspiracy against lawyers because the language is so simple.
Normally, we lawyers use the expression 'a lawyer's thicket'. If the language is
complex, then the lawyers tend to make hay. Now, | think the hon. Minister wants to
keep the lawyers out of business.

Madam, my friend, hon. Member, Dr. Amar Patnaik, had mentioned another
very interesting feature of this Act, which is that they have used illustrations. Now,
when | am referring to laws very regularly, | go back to the Contract Act of the 19"
Century and a few of the very old laws where illustrations have been used. After a very
long time, this Act too uses illustrations for explaining the point, which, as a senior
counsel, | found very useful, because some of these terms are very new to most of
us. So, when | saw the illustrations, | could immediately understand what the Section
meant. So, this is a very significant feature of the new legislative policy that the
Central Government has undertaken. | compliment the Prime Minister, the hon.
Minister and the Government.

Madam, | think, the Bill starts off on a very interesting and important point
where it treats the person receiving the information as a fiduciary. So, this is in the
nature of a trust. | think, that itself sets out the context as to the responsibility that the
person who is getting the information ought to discharge when information is shared
by an individual. So, the use of the expression fiduciary', just one expression, quickly
sets out the whole context of the responsibilities that are placed on them. So, this is,
again very laconic and very quickly explaining the entire responsibility of the person.

Now, Madam, as | mentioned, the Act is simple, it is principle-based, it does
not offer too much of complexity, but | think a few areas can be improved without
deviating from the architecture of the Act. One, | too have a concern. As hon.
Member, Dr. Amar Patnaik mentioned, notwithstanding the hon. Minister's statement
that privacy would be fully protected and the Puttaswamy judgement of the hon.
Supreme Court judgement would be fully covered, | would, as a lawyer, still be little
worried that the power which has been granted, of exempting the Government, is a
little sweeping. It is, possibly, capable of a misuse at some point of time in future, but
| also find that Clause 37 of the Bill enables the Government to issue further directions
giving effect to the provisions of the Act itself. Now, | welcome the hon. Minister's
statement that no part of the Puttaswamy judgement or the right to privacy as a
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fundamental right is intended to be breached. So, if this power of Clause 37 is used, if
certain directions can be given, in the nature of guidelines or any other manner that
the hon. Minister may deem fit, then, we put at rest any worries or qualms on this
front. It may possibly set at rest a lot of these misguided apprehensions.

Then, Madam, the second feature that | find is the cross-border processing
that has been restricted. In certain sense, Clause 10(2) states that this Act would be
applicable for the cross-border processing of any information only if goods and
services are provided in India. Now, this may take outside the fold of processing of
information for any potential harms that may eventually be inflicted on India. So, apart
from the Act being made applicable when goods and services are rendered in India, |
would suggest that the Government may consider whether they also need to include
the mischief of any harm being visited upon any citizens or persons in India by
processing of the Indian citizen's private data outside India.

Then, Madam, the fourth point that | wanted to mention is with regard to the
provisions relating to children. Clause 9(5) provides that the Central Government
may, if it is satisfied that a particular data fiduciary has maintained a particular safety
threshold, then, specific to that data fiduciary, the Central Government may lower the
age from 18. Just to give the reference of other countries very quickly, UK and US
have an age-limit of 13 years, which has been looked as the threshold age for children
to give consent. EU has 18, but Member States can reduce it to 13. Possibly India has
taken 18 as the age because that is the contractual age, for the purpose of a person
giving consent to enter into a contract.

But, while that may be, | am suggesting that the Central Government power,
instead of it being Data Fiduciary specific, it could be sector specific. For instance, it
could be an education sector because a lot of children are now using data for the
purpose of educating themselves; it could be a particular gaming sector which is not
taking money. If sector-specific power is exercised by the Central Government, a lot
of Central Government responsibility can be given to the Data Protection Board with
regard to Data Fiduciary specific exemption for reducing the age. So, the Central
Government sets out the areas where the age can be reduced and the Data
Protection Board will grant permission to the Data Fiduciaries which maintain that
safety threshold. One other important thing that, | thought, | must bring the
Government's attention to, is the exemption provision for Data Fiduciaries, class of
Data Fiduciaries or start-ups. This should not be misused because a potential big
data aggregator could set up, what we call, data mining start-up. The only purpose
of the start-up will be that it will call itself start-up. It will mine data if there is an
exemption granted to all categories of start-ups and use the data for the purpose of
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channelling it for some other purposes. So, some of the exemptions that are likely to
be granted may have to be conditioned by specific conditions that may be mentioned.
Lastly, the concept of Consent Manager is a very welcome step.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): You have one minute
to conclude.

SHRI S NIRANJAN REDDY: Yes, | will finish it within one minute. The concept of
Consent Manager is a very welcome feature because what may happen is that a lot of
people could then grant that right to a Consent Manager. But some of these
provisions relating to how a Consent Manager would then operate need to be fleshed
out a little more. This is an enabling feature in the Act. It is welcome. But, as |
mentioned, it may have to be fleshed out a little more. So, | would compliment the
Government for coming up with a progressive light-touch regulation. | know that the
Government is testing the waters. It is reposing trust on a wide variety of factors. | am
sure the Government would come in and make more stringent provisions if this trust is
going to be breached by any of the persons. So, for a starting step, | think, we have a
first-rate legislation and | compliment the Government. My party fully supports it.
Thank you.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Madam, | thank you
for giving me this opportunity. The Bill was brought earlier also. Now, the Government
has come with a new Bill. With regard to this Bill, we go to the definition straightaway.
Clause 7 deals with certain legitimate uses. Clause 2(d) says, "'certain legitimate
uses' means the uses referred to in Section 7" . But Section 7 does not indicate any
definition with regard to certain legitimate uses. This Section 7, 'Certain legitimate
uses', empowers the State to process the personal data to Data Principal under 9
situations referred here in (a) to (i). Except sub-clause (a), "For the specified
purpose for which the Data Principal has voluntarily provided her personal data...",
the rest of eight situations give the Government complete power to process the
personal data on one pretext or the other. In view of this, there is a serious concern
among the public-spirited people that the Bill promotes State surveillance. It is an
important aspect to be looked into. There is a clear-cut ambiguity in the definition and
also its implementation. Clause 6 says, ''The consent given by the Data Principal shall
be free, specific, informed, unconditional and unambiguous..." This is also important
with regard to the consent.
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Now, certain things have to be clarified, like how to obtain consent and the
procedure for obtaining consent. If it is consent under contract act, there are specific
issues, like undue influence and coercion. Certain apprehensions are there in this
regard. On technical ground, if consent has already been obtained under Clause 6,
they can't proceed on its own.

Now, | come to Clause 16. It states, "The Central Government may, by
notification, restrict the transfer of personal data..." This Clause is about processing
of personal data outside India. Clause 16(2) states, "Nothing contained in this
section shall restrict the applicability of any law for the time being in force in India that
provides for a higher degree of protection for or restriction on transfer of personal data
by a Data Fiduciary outside India in relation to any personal data or Data Fiduciary or
class thereof."

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): You have one more
minute to conclude.

SHRI KANAKAMEDALA RAVINDRA KUMAR: It is an important subject, Madam.
Then, | come to Clause 18 which provides for establishment of Data Protection Board
of India. Plain reading of Clause 18 reveals that the Government has too much
influence over the proposed Data Protection Board. This clause does not stipulate as
to how many members will be there on the Board. This has given more power to the
Central Government to have members of their choice. On the one hand, the
Government talks about not having a surveillance State, and, on the other hand, it
has given vast powers to the Executive arm of the State to prescribe composition of
the Data Protection Board of India. This is not a good symptom and this has to be
reconsidered.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Now, Shri G.K.
Vasan.

SHRI KANAKAMEDALA RAVINDRA KUMAR: This is my last point. | wanted to talk
about Clause 44, but before that, | come to Clause 29. There is no specific provision
with regard to the appellate authority. It has to be read with Clause 44. Clause 44
deals with three enactments, that is, Information Technology Act, the Right to
Information Act, and the Telecom Regulatory Authority of India Act. All these three
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Acts will be amended. *

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Thank you. It is not
going on record. Your time is over. Now, Shri G.K. Vasan, your time has started.

SHRI G.K. VASAN (Tamil Nadu): Madam, | stand here to support this Bill on behalf
of my Party. We all know that there has been unprecedented growth in the digital
sector in India. There is no doubt about that. At the same time, when the amount of
data we produce increases, some of the dangers also increase in the country. Cyber
criminals, hackers and even hostile countries might use lapses in our system to
compromise on our database, thereby seriously affecting citizens' security and the
national security. | would like the hon. Minister to throw light on this subject.

Then, one more important issue is that almost one-third of Internet users are
under 18 years of age. The new Bill ensures that no organisation or individual would
be able to process the data of a minor person without the approval of the parents or
the guardian, thereby ensuring a safe digital space where there is no danger about
any form of harm. We see in televisions and newspapers that small children are
subjected to tests by many people using this data. | am sure this will protect them. At
the same time, when it comes to the question of national security and maintaining law
and order, what is accountability and responsibility? | am sure the hon. Minister will
throw light on this aspect.

The last point, which | would like to make, is that for medical research, we
need data about medical profile of patients. Will this Bill be detrimental to medical
research which is based on statistics? This particular Bill will play a large role in
fulfilling Prime Minister's vision of transforming India into a developed country with
digitisation drive as one of the key pillars in a manner that would protect and never
compromise our citizens' privacy and security. With these words, | support the Bill.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Madam, on behalf of my Party and
my leader, | support the Bill. There is only one issue, which | would like to bring to the
notice of the hon. Minister, through you. | will take only two minutes. The issue is how
to prevent the telephone tapping. Madam, telephone tapping, mobile telephone
tapping can be done by taking control of the speaker which we have in the telephone
or even the camera we have on the reverse of the telephone. We need not necessarily
use the service provide or what is called telephone tower. | have physically seen the

* Not recorded.
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demonstration given by a foreign company that through any app, whether it is
WhatsApp or FaceTime or Telegram or Signal, anything can be tapped. They gave a
demonstration also and | have physically seen it with my own eyes. The only condition
what is imposed by these companies which are selling this software abroad is that
they will sell the software only to the Government or Government institutions but in the
guise of buying it for the Government department, there are so many private players
who are buying and using such software for their own personal purposes with ulterior
motives. For an academic purpose, when | negotiated and enquired, | came to know
that there are about 15 to 20 software and the cost of each ranges from fifty crore to
hundred crore of rupees. Those who could afford to spend an amount of fifty crore to
hundred crore of rupees with an annual maintenance contract of perhaps 20 per cent
amount can tap anybody's telephone. | can send a bug to my political opponent,
Ravindra Kumar ji or he can send a bug to my telephone, which they have done in
their regime during 2014-19. When Telugu Desam Party ruled the State, they sent
bugs and tapped our telephones.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Please speak on the
Bill.

SHRI V. VIJAYASAI REDDY: There is a possibility that the telephone can be tapped
and the data can be procured.

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): Please conclude.
You have one minute left.

SHRI V. VIJAYASAI REDDY: | am concluding, Madam. | request the hon. Minister to
find out a solution. The sellers who are selling such software to the Government or the
Government department, it is fine -- | do not know whether the law prevents it or
permits it -- but what about those who are buying it in the name of the Government
departments and are using such software for their personal purposes, particularly, for
tapping personal data. People like Ravindra Kumar will target my personal data, and,
that has to be protected. Finally, | want to know from the hon. Minister how he will
protect my personal data from these institutions or companies who are trying to
secure the personal data through illegal means. Thank you. We support this Bill.

DR. M. THAMBIDURAI (Tamil Nadu): Madam, on behalf of my party, | support the
Digital Personal Data Protection Bill brought by Ashwini ji. | am very happy that the
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Minister has not introduced it irrationally. He introduced it and also referred it to a
parliamentary committee. It has gone through the Joint Parliamentary Committee. It
has given many recommendations. That is the procedure. And the procedure has
been followed. Other Members have given so many suggestions. | think he would
have taken note of that.

But in this, one worry is regarding the health data. If any person collects the
data on health condition from hospital, how are you going to protect that? When you
go to a hospital, even that may be revealed. When any Minister goes to a hospital,
immediately the media is there. It says that the Minister has got some health problem
or heart attack. It is publicised. From hospital itself it is going. Even if you
confidentially go to a hospital in your car, before even you reach there, the media is
publishing it. It will tell that the Minister or the MP is facing this problem. This kind of
personal thing is revealed. How are you going to protect that? | don't know that. But
this is very important. Whatever personal problems we are having, that should not be
revealed. Doctors can analyse it because they have every right to see that. They have
given the treatment. It is a confidential thing. Lawyers discuss certain confidential
points with their clients because they argue for them in the matter. Now digital
systems have come. Most of the people are using digital systems. As the hon.
Member, Shri V. Vijayasai Reddy, said, even telephones are tapped when we speak.
The Government says that tapping takes place in certain cases. You would have
heard how many scams have been unearthed because of telephone tapping of
politicians by the Government. It is this ruling party now. Afterwards, they will be the
opposition party. That kind of data or information is going. That is why we have the
Digital Personal Data Protection Bill which frames the rights and duties of a citizen on
the one hand. On the other hand, there are obligations to collect the data lawfully in
fiduciary capacity. The Bill is based on certain principles.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): You have one minute
to conclude.

DR. M. THAMBIDURAI: Madam, we don't know what this is. | can't speak anything.
Thank you very much.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): The hon. Minister,
Shri Ashwini Vaishnaw, to reply to the discussion.

SHRI ASHWINI VAISHNAW: Madam, very important points have been raised by the
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hon. Members. | would like to respond to them in brief. Very erudite explanations
came in the discussion about the Bill. | thank all the hon. Members who participated in
the discussion. | have special thanks for Dr. Patnaik and Mr. Reddy. Both of you are
big lawyers. You have noted some points which are very important. As the hon.
Member, Mr. Reddy, said, this is a law in which the language has been very simple.
Thank you very much for noting this point. Dr. Patnaik mentioned that data
minimization principle has not been included. It has been included. If you read Clause
6 (1), you will find that the data minimization principle has been included. Second is
regarding voluntary undertaking of Clause 32 (4). Clause 32 (4) is applicable when
the Data Protection Board has heard both the sides. That is why we have written
'may'. We have not written 'shall'. That will, basically, cover this point. Third is the
question about the applicability. It was raised both by Mr. Reddy and Dr. Patnaik. Mr.
Reddy mentioned it in the context of cross-border data transfer. The world of data
does not follow the physical boundaries of nations. That is why when we legislate
anything related to data, some of the concepts, which are evolving in the entire world
today, have been included. There are many more things which are still evolving. This
is a field where so many things are happening. Practically every quarter, something
new happens like generative Al has come. So, we wanted the Bill to be drafted in a
way which is technology agnostic and which should be able to stand the progress of
technology without requiring amendment again and again as and when new
technology comes in. That is why some of these provisions have been kept and many
of the things will evolve as the Data Protection Board gives its rulings and people
understand what is happening and what further needs to be done. That flexibility is
there. We have kept this Bill primarily on principles. We have not kept it prescriptive.
So, that gives the flexibility of evolving as the sector evolves. There are many points
about startups. The carve-out is only on the compliance; carve-out is not on the
violation of the basic principles. It is carve-out on the compliance and when a startup
proves a product, then, it becomes a regular. So, if you read Clause 17 related to
carve-out, it does not mention startups. It, basically, mentions certain classes of
data fiduciaries which give us the flexibility to create a regulatory sandbox. And once
the regulatory sandbox is used for proving the product, then, the entire law can apply.
There were other things about Clause 37. That is about repetitive violations. If any
data fiduciary does not respect the law, then, obviously, some stricter force has to be
included in the law. Mr. V. Vijayasai Reddy mentioned about surveillance. This entire
Bill, the concept of data protection and the legislation has been brought in primarily for
the purpose of bringing in protection of personal data. As far as surveillance and other
things are concerned, they are always considered as per law and as per the very well
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established procedures framed by the hon. Supreme Court of India. Another hon.
Member mentioned about research of medical data. The research part is exempted
from the Bill, basically, by Clause 17. You may kindly read that clause. It will give you
the details. There was a point of protecting medical health data. Health data is also
personal data. So, that will also be protected. | thank hon. Members for excellent
discussion.

In the end, | would like to mention one more very important point. Our country
is a very diverse country. We have a very rich culture. A large number of languages
are spoken. In this Bill, we have attempted that all the languages mentioned in the
Eighth Schedule of the Constitution should be given due importance. That is why any
consent form or any notice will have to be offered in any of the 22 languages of the
Eighth Schedule. So, this will give a lot of accessibility to the common citizens.
Thank you very much, Madam.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): The question is:
That the Bill to provide for the processing of digital personal data in a manner
that recognises both the right of individuals to protect their personal data
and the need to process such personal data for lawful purposes and for
matters connected therewith or incidental thereto, as passed by Lok
Sabha, be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): We shall now take up
Clause-by-Clause consideration of the Bill. In Clause 2, there are two Amendments;
Amendment (No.2) by Shri Binoy Viswam and Amendment (No.22) by Dr. John
Brittas. Hon. Members are absent; Amendments not moved.

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 3, there are
two Amendments; Amendments (Nos.23 and 24) by Dr. John Brittas. Hon. Member
is absent; Amendment not moved.

Clause 3 was added to the Bill.
Clauses 4 and 5 were added to the Bill.
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THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK)i In Clause 6, there are
two Amendments; Amendments (Nos.3 and 4) by Shri Binoy Viswam. Hon. Member
is absent; Amendments not moved.

Clause 6 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 7, there are
eight Amendments; Amendments (Nos. 5 to 8) by Shri Binoy Viswam and
Amendments (Nos. 25 to 28) by Dr. John Brittas. Hon. Members are absent;
Amendments not moved.

Clause 7 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 8, there are
six Amendments; Amendments (Nos. 29 to 34) by Dr. John Brittas. Hon. Member is
absent; Amendments not moved.

Clause 8 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 9, there are
four Amendments; Amendments (Nos. 35 to 38) by Dr. John Brittas. Hon. Member
is absent; Amendments not moved.

Clause ? was added to the Bill.
Clause 10 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 11, there is
one Amendment (No.39) by Dr. John Brittas. Hon. Member is absent; Amendment
not moved.

Clause 11 was added to the Bill.
Clause 12 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 13, there is
one Amendment (No.9) by Shri Binoy Viswam. Hon. Member is absent; Amendment
not moved.

Clause 13 was added to the Bill.

Clause 14 was added to the Bill.
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THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 15, there are
two Amendments (Nos. 10 to 11) by Shri Binoy Viswam. Hon. Member is absent;
Amendments not moved.

Clause 15 was added to the Bill.
Clause 16 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 17, there are
six Amendments; Amendment (No.12) by Shri Binoy Viswam, Amendments (Nos. 18
to 19) by Shri A.D. Singh and Amendments (Nos. 40 to 42) by Dr. John Brittas. Hon.
Members are absent; Amendments not moved.

Clause 17 was added to the Bill.
Clause 18 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 19, there are
three  Amendments; Amendment (No.13) by Shri Binoy Viswam, Amendment
(No.20) by Shri A.D. Singh and Amendment (No.43) by Dr. John Brittas. Hon.
Members are absent; Amendments not moved.

Clause 19 was added to the Bill.
Clauses 20 and 21 were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 22, there is
one Amendment (No.44) by Dr. John Brittas. Hon. Member is absent; Amendment
not moved.

Clause 22 was added to the Bill.

Clause 23 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 24, there is
one Amendment (No.45) by Dr. John Brittas. Hon. Member is absent; Amendment
not moved.

Clause 24 was added to the Bill.
Clauses 25 and 26 were added to the Bill.
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THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 27, there is
one Amendment (No.46) by Dr. John Brittas. Hon. Member is absent; Amendment
not moved.

Clause 27 was added to the Bill.

THE VICE-CHAIRMAN (SHRII\/IATI S. PHANGNON KONYAK): In Clause 28, there is
one Amendment (No.M) by Shri Binoy Viswam. Hon. Member is absent;
Amendment not moved.

Clause 28 was added to the Bill.
Clauses 29 to 31 were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 32, there is
one Amendment (No.47) by Dr. John Brittas. Hon. Member is absent; Amendment
not moved.

Clause 32 was added to the Bill.
Clauses 33 to 35 were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 36, there is
one Amendment (No.15) by Shri Binoy Viswam. Hon. Member is absent;
Amendment not moved.

Clause 36 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 37, there is
one Amendment (No.16) by Shri Binoy Viswam. Hon. Member is absent;
Amendment not moved.

Clause 37 was added to the Bill.
Clause 38 was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 39, there is
one Amendment (No.48) by Dr. John Brittas. Hon. Member is absent; Amendment
not moved.
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Clause 39 was added to the Bill.
Clauses 40 to 43 were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Clause 44, there
are three Amendments; Amendment (No.17) by Shri Binoy Viswam; Amendment
(No.21) by Shri A.D. Singh and Amendment (No.49) by Dr. John Brittas. Hon.
Members are absent; Amendments not moved.

Clause 44 was added to the Bill.

6.00 P.M.
Clause 1and the Enacting Formula were added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): In Long Title, there is
one Amendment (No.1) by Shri Binoy Viswam. Hon. Member absent; Amendment
not moved.

The Long Title was added to the Bill.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): Now Shri Ashwini
Vaishnaw to move that the Bill be passed.

SHRI ASHWINI VAISHNAW : Madam, | move:
That the Bill be passed.

The question was put and the motion was adopted.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Madam, in today's Legislative Business List, there are a couple
of more Bills that are listed. But | would propose that we take up the Coastal
Aquaculture Authority (Amendment) Bill, 2023, as passed by the Lok Sabha for
consideration and dispose it of. Till then, we may extend the sitting of the House.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): So we agree that we
extend the time beyond 6 o'clock. It is the sense of the House.
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The Coastal Aquaculture Authority (Amendment) Bill, 2023

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK):The Coastal
Aquaculture Authority (Amendment) Bill, 2023; Shri Parshottam Rupala to move a
motion for consideration of the Coastal Aquaculture Authority (Amendment) Bill,
2023.

THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (SHRI
PARSHOTTAM RUPALA): Madam, | move:
"That the Bill to amend the Coastal Aquaculture Authority Act, 2005, as
passed by Lok Sabha, be taken into consideration".

The question was proposed.

THE VICE-CHAIRMAN (SHRIMATI S. PHANGNON KONYAK): There is one
Amendment by Dr. V. Sivadasan for reference of the Coastal Aquaculture Authority
(Amendment) Bill, 2023, as passed by Lok Sabha, to a Select Committee of the
Rajya Sabha. Member may move the Amendment at this stage without any speech.
Hon. Member absent; Amendment not moved. | now call upon the Members whose
names have been received for participation in the discussion. Dr. Sasmit Patra.

DR. SASMIT PATRA (Odisha): Thank you, Madam. It is a Bill which is extremely
crucial and important to the State of Odisha. Since it is important to the State of
Odisha, | come from the State of Odisha; we have 480 kilometres of coastline. At the
outset, | would like to thank the hon. Minister for bringing such a wonderful Bill and |,
my party, the Biju Janata Dal, and our leader, hon. Chief Minister, Naveen Patnaikji,
we support this Bill. It is a good Bill and needs to have come. Madam, there are two
or three issues that | would like to raise at this point of time, rather two or three
matters. We have talked about the Green Revolution that has taken place in our
country. We have talked about the White Revolution that has taken place in our
country. Today, we are at the cusp of the Blue Revolution, because of the Blue
economy that has been brought in by the hon. Minister and this Government, and |,
equivocally, support this move that has been brought about. There are two specific
areas. One is, the State of Odisha has a 480 kilometres of coastline. There are
immense opportunities. Rupalaji is a very sensitive, very considerate and a
compassionate Minister, | am sure that he will consider this request to set up a
research facility in the State of Odisha, which would primarily research not only on the
species, but also those specific features, that have been brought in in research and
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development, how to ensure that pathogens and other such diseases are kept away
and how to ensure through research and development that proper protocols are set in
terms of ensuring that aquaculture can be taken place, will be there.

| can tell you, on behalf of our Government in Odisha, we will provide you all
support. But, considering that Odisha today is doing so well in aquaculture, it would
be a wonderful approach to have a research centre there which would work on these
areas. Second, the Chilika Lake, we all know is the largest brakish lake, and Chilika
Lake has a huge biodiversity and is a prime area for aquaculture, especially, shrimp
farming is something that has been done over a period of time. It needs to be more
strengthened, it needs to be more structured. The hon. Minister who is so kind, and
recently, he was in Bhubaneswar, he held meetings, and | am sure that he will take it
forward along with hon. Minister, MoS. | know my hon. colleagues are quite impatient
to actually get it ended, | will just talk about two or three points. One, a wonderful
thing that the Bill is talking about is the aquaculture input. Now, in the aquaculture
input, they are talking about specifying growth supplements, environment
remediators and disinfectants. Usually, Madam, aquaculture inputs are the cause for
poisoning in aquaculture and, therefore, it is critical and most important that the
protocol should be set by the Ministry and taken down to the farmers on the ground
so that appropriate growth supplement, remediators and disinfectants can be taken
care of. Second, a wonderful thing has been done in terms of aqua mapping. | think
aqua mapping is a wonderful thing where geospatial coastal area distribution and
maps providing potential and coastal aquaculture is coming up. | think, this is the first
time in the country and will be a landmark where specific areas would be identified. |
would request the hon. Minister to share it with the States like Odisha, Andhra
Pradesh, Tamil Nadu so that we can also share with the entrepreneurs and the Start-
ups in the coastal areas, to look at how they can do maximum potential in doing so.

[THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI) in the Chair. ]

Sir, there has been a biosecure facility that has been actually introduced now in
this specific Bill, which talks about adopting such biosecurity measures for ensuring
freedom from disease causing pathogens. Many times, this stays within the confines
of research and development. | would urge the hon. Minister to integrate this entire
research and development with the agricultural universities. Many agricultural
universities like in Odisha, viz., the Odisha University of Agriculture and Technology, it
does a lot of extension work among the farmers in the aquaculture area as well. So, |
would urge that if they could also integrate it and do extension activities, it would be
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really nice. | would come to biosecurity, and in biosecurity, | would say that they have
talked about a very good initiative which is to manage and prevent the risk of
introduction of spread of harmful organisms including viruses and bacterias within
coastal aquaculture unit.

This would be my last point, Sir, and | will close with this. | have seen
personally on the coastline of Odisha, many entrepreneurs who are doing extremely
well and they have got a good harvest and suddenly, such bacterias and viruses
come in. It not only destroys the harvest, it destroys the entire business. And, they
can never recoup from that business that they have. Therefore, some kind of a
remedial measure whether it is a credit linked facility, whether it is a reassurance or
reinsurance model; some form has to be provided because today, when we are
talking about Make-in-India and Start-up India, we have to realise innovation and
Start-ups need some support. So, if in the harvest season, suddenly, there is a
poisoning or some kind of a pathogen walks in, it destroys the entire flock and,
thereby, the entire industry goes into a collapse. It is not only limited to animal
husbandry and fisheries, it is a larger perspective. But, | am sure, hon. Minister with
his wisdom, with his wide experience, will be able to find a measure by which he will
be able to undertake this. With these words, on behalf of Biju Janata Dal and our
Leader, hon. Chief Minister, we wholeheartedly support the Bill. Thank you.

SHRI MASTHAN RAO BEEDA (Andhra Pradesh): Thank you, Vice-Chairman, Sir, for
giving me an opportunity to speak on the very important Coastal Aquaculture
Authority (Amendment) Bill, 2023. For your kind information, Sir, this is my maiden
speech. Kindly allow me to speak for fifteen minutes.

Hon. Vice Chairman, Sir, | rise to support this Bill on behalf of our YSR
Congress Party and our hon. Chief Minister, Shri Y.S. Jagan Mohan Reddy. Andhra
Pradesh is a very important State as 60 per cent of the aqua produce of India comes
from the State of Andhra Pradesh. The remaining 40 per cent comes from the rest of
the country. It is having thousand kilometres long coastline also. | feel proud to be a
Member of this august House as first generation entrepreneur of aqua industry
practising in all the segments of this industry. | have been seeing the rise, the fall and
the rise of aqua industry over the past thirty-two years. Aguaculture in general and
shrimp industry in particular has grown to this stage mostly due to the enterprise and
hard work of the farmers and the small-time entrepreneurs. This sector had to wade
through several regulatory and procedural hurdles and litigation by environmental
activists. In spite of all these advances in technology, this sector is still going through
the challenges of reaching sustainability due to the internal and external factors.
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Despite all these obstacles, today, aqua industry has been growing consistently with
an average 8 per cent annual growth over the past one decade, mainly under the able
leadership of our hon. Prime Minister, Shri Narendra Modi and hon. Minister, Shri
Parshottam Rupala and particularly in Andhra Pradesh, under the leadership of our
hon. Chief Minister, Shri Y.S. Jagan Mohan Reddy because 60 per cent of the
produce is coming from Andhra Pradesh alone. If the regulatory roadblocks are
removed and procedures simplified, India can become the world leader in aquaculture
with the kind of natural resources in the coastal areas and fresh water bodies we
have.

With your permission and for the appreciation of the learned Members of this
House, | would like to trace the history of aquaculture development in our country very
quickly. India has a coastline of 8,129 kilometres and an estimated potential brackish
water area of 1.24 million hectares. India is one of the top fish producers and ranks
second in aquaculture production in the world. It is estimated that India has 11,86,442
hectares of land area that has potential for brackish water aquaculture. However, an
area of about 1,84,263 hectares, i.e., only 15.5 per cent is only used for brackish
water aquaculture at present in India. The above-stated brackish water resources
have huge potential for both fish and shellfish culture; shrimps, crabs, lobsters, etc.
Apart from that, India reportedly has 2,33,900 hectares of saline and alkaline soils.
Out of which, only 147 hectares, i.e., 0.63 per cent is being utilised. The estimated
cumulative brackish water area available in India now stands at 14.2 lakh hectares.
Out of which, only 1.84 lakh hectares, i.e., 12.98 per cent are under aquaculture.
...(Time-Bell rings. )... Sir, this is my maiden speech.

THE VICE CHAIRMAN (SHRI GHANSHYAM TIWARI): It is not your maiden speech. |
have listened to you three times.

SHRI MASTHAN RAO BEEDA: No, Sir.
THE VICE CHAIRMAN (SHRI GHANSHYAM TIWARI): Please speak.

SHRI MASTHAN RAO BEEDA: Thank you, Sir. This is a very, very important Bill. For
your kind information, there was no separate Minister of Fisheries earlier. After our
hon. Prime Minister has come to power, in 2019 itself, this came into existence with
huge budget allocation of Rs. 20,000 crores for the years 2019-2024. That is why the
production has doubled. We are really thankful to our hon. Prime Minister and our
hon. Minister of Fisheries, Animal Husbandry and Dairying and our hon. Chief Minister
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of Andhra Pradesh and Chief Ministers of the Coastal States because it is mainly
concentrating on the coastal areas.

Apart from that, for ten years now, the fisheries sector has exhibited strong
growth, 8 per cent per year on an average, with aquaculture growing at an annual
average of 18 percentage. India also has a thriving seafood export market, valued at
US$ 7 billion per annum, and fish and shrimp are the largest agriculture export
commodities of India. Expanding from US$ 8 billion in 2006, the exports from this
sector is likely to surpass US$ 70 billion by 2030 under our Prime Minister’s able
leadership. India has shown continuous and sustained increments in shrimp
production from the level of 75,000 MT during 2008-09 to a record 11.84 lakh tons in
2022-23.

India's seafood exports doubled from Rs. 30,213 crore in 2013-14 to Rs.
63,969 crore in 2022-23 with shrimp contributing the lion's share of exports, that is,
Rs. 43,135 crore under the able leadership of our hon. Prime Minister and Andhra
Pradesh’s Chief Minister. In fact, the States of Andhra Pradesh, Gujarat, Odisha,
Tamil Nadu and West Bengal have contributed substantially to the growth of
aquaculture shrimp production and export.

Sir, on the historical development of shrimp culture in India, shrimp farming in
India started with the Government of India scheme of all India coordinated research
project on brackish water fish farming in 1976-78 at Polekoru farm, near Kakinada in
Andhra Pradesh. The Tiger Shrimp culture in the country, which is your native
species, developed very rapidly during early 1990s. However, with the outbreak of
white spot disease syndrome in later half of 1994, the industry was on the edge of
near collapse. To combat the challenges of P. Monodon farming, L. vannamei, that is
the black tiger farming, widely cultivated in the U.S. and the Western Hemisphere
was considered as an alternative species owing to its specific pathogen free status.
The Government of India subsequently permitted the commercial production of L.
vannamei in the country in 2009 with the strict regulatory guidelines.

With the introduction of white shrimp, that is, P. vannamei into the country,
there has been a boom in coastal aquaculture. As a result, India has emerged as one
of the largest shrimp producers and exporters in the world. Today, coastal
aquaculture is one of the major success stories crafted by thousands of hardworking
small aqua farmers and educated youth of two to four hectares landholdings around
the fulcrum of vibrant policy support of Government. Coastal aquaculture facilitated
creation of millions of jobs and self-employment opportunities, enhanced incomes of
aqua farmers, catalyzed growth of aquaculture businesses and entrepreneurship and
enabled development of vibrant aqua culture support industry.
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Presently, a total of 428 shrimp production, hatcheries spread all over the
coastal lands with the production of 125 billion shrimp seeds per annum to cater to the
needs of aqua farmers. India has the installed feed production capacity of 2.8 million
tons per annum as against the current requirement for around 1.2 million MT of shrimp
feed per annum. Indian seafood processing industry has 613 registered seafood
processing facilities with the processing capacity of 33,653 MT per day.

UL (2 T2 faarst) : I e, 319 JHI BT

SHRI MASTHAN RAO BEEDA: Yes, Sir, this is a very important Bill. | am speaking for
the first time. It is with a great pain, our hon. Minister of Fisheries, after visiting
Andaman & Nicobar Islands, Tamil Nadu and coastal States, personally got an idea
to protect this industry. We are thankful to our hon. Minister.

IUFUTHET (2 Tea farSt) : I5e yheH & qNeX &

SHRI MASTHAN RAO BEEDA: The Indian coastal aquaculture sector had witnessed
the nightmare during the 1990s with the perception that coastal aquaculture is
polluting, leading to enforcement of Costal Regulation Zone (CRZ) Notification-1991,
which triggered the hon. apex court's landmark ruling in S. Jagannath vs. Union of
India and others, coupled with the devastation caused by the White Spot Syndrome
Virus (WSSV).

This has brought the Indian coastal aquaculture sector to the verge of its
collapse. Constitution of the Coastal Aquaculture Authority under the Coastal
Aquaculture Authority Act, 2005, on the direction of the hon. Supreme Court of
India saved the sector from collapse. Eighteen years have gone after the enactment of
the Coastal Aquaculture Authority Act, 2005.

The coastal aguaculture sector bounced back during the last one decade with
an annual average growth rate of eleven per cent. Though the Principal Act has
specifically excluded coastal aquaculture from the purview of CRZ notification, the
legal entities and courts have passed orders in contrary to it. Further, Section 13 (8)
of the Principal Act which prohibits coastal aquaculture within the ""No Development
Zone" of the Coastal Regulation Zone (CRZ) has been interpreted by the legal
entities and courts to be applicable to the hatcheries due to the lack of clarity in the
provisions of the Principal Act.

SYFUTEE (311 g9 [arsh) : AT Wawy, 319 YD HIY) FHI g1l
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SHRI MASTHAN RAO BEEDA: Sir, the House is also not in full strength. Kindly allow
me to speak.

Syaurerd (St geeam fargh) : Igd SITRT 81 AT AU 5T SATe] e fordl $dhg]
B ol 379 31 faRTT S1g ot i &

SHRI MASTHAN RAO BEEDA: Sir, this is very important. | will read out two points
and then | will complete.

SuqHTETE (31t aTTa fars) : 319 319 HUT 93 S8yl

SHRI MASTHAN RAO BEEDA: This has triggered a crisis in this sunrise sector, and
the coastal aquaculture farmers, entrepreneurs and the entire coastal aquaculture
sector are facing the same threat and nightmare of demolition as was faced during the
1990s. Thus, the purpose of enacting the Coastal Aquaculture Authority Act 2005 has
been defeated by the inbuilt ambiguities and hence the amendment to the Coastal
Aquaculture Authority Act, 2005 is extremely urgent and necessary to save this vibrant
and most promising sector from collapse. (Time-bell rings.)

SuguTeme (SN g9var  farsh): 319 319 96 ST ... )... 379 31T FHI BV
3TTIeHT HTOT HHTT |

SHRI MASTHAN RAO BEEDA: Based on the experience gained in implementation of
the CAA Act, 2005, over the last several years,...

SUHTEE (S g9 forareh) : A1 Wav, 319 3MTUehT HIYUT HHTS §a31T, 3] 0 |
SHRI MASTHAN RAO BEEDA: Sir, give me just one minute.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Please sit down. 3TY foRg&R
Y &, ol I8 S]] el fb 39 qxT UG | Please sit down. Now, Shri Kanakamedala

Ravindra Kumar.

SHRI MASTHAN RAO BEEDA: Finally, | will just read out the objectives of this
amendment in two lines.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Please sit down.
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SHRI MASTHAN RAO BEEDA: Okay, Sir, thank you.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, my friend has
already taken six minutes more. However, | am here to participate in the
consideration and passing of the Coastal Aquaculture Authority (Amendment) Bill,
2023.

Sir, in the Statement of Objects and Reasons to the Bill, it has been, inter-alia,
stated that the Bill seeks to decriminalise the offences under the Act for promoting
ease of doing business and to finetune the operational procedures of Coastal
Aquaculture Authority to make it more responsive to the needs of the stakeholders.
Sir, | would like to give one instance which would cause serious impact on the
environment, if strict measures are not taken to control and regulate the aquaculture.

Effluent Treatment System (ETS) is mandatory for farms above 5 hectares. At
least 10 per cent of the total pond area should be earmarked for the Effluent
Treatment System which may be used for secondary aquaculture projects,
particularly for culture of seaweed, other fin fishes, etc. Such integrated projects
would help improving the wastewater quality, reducing the organic and nutrient loads
and producing an additional cash crop. But to everybody's dismay and surprise,
most of the shrimp farms operating in the coastal areas do not have Effluent
Treatment System which severely affected the ecosystem along the coastal areas.

Sir, in the year 2020, the National Green Tribunal, South Zone at Chennai while
considering one of the matters by it has inter-alia, observed that- "there are shrimp
farms (Aqua farms) being conducted along the beach (Bay of Bengal Coast) without
getting any necessary permissions or clearances from the respective departments.”
Since the State Government and the ruling party Members are cultivating
unauthorisedly and the State Government is also permitting them in the State of
Andhra Pradesh, that is why the ecosystem has totally been disturbed. The entire
aquaculture in Andhra Pradesh, under the present Government, is totally diverted.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): No, no; Sir,...
..(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, whatever activities that are
permitted through the Principal Act, must be analysed with the Environmental Impact
Assessment (EIA). Then only the feasibility of any coast based/marine based activity
can be permitted.
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Your time is over. Please sit
down.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Not even a single activity should be
permitted without undertaking/studying the Environment Impact Assessment. Sir, it is
very unfortunate that the Bill neither speaks about effluent treatment system nor
environmental impact assessment. In the pursuit to Ease of Doing Business, the
Government should not be permitting measures that are harming environment as well
as our ecosystem, particularly in the State of Andhra Pradesh.

Hence, | urge the hon. Minister to take into consideration the facts pointed out
during the course of my speech and take strict measures.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Okay. Thank you. Please, sit
down.

SHRI KANAKAMEDALA RAVINDRA KUMAR?: Finally, Sir, the Government of Andhra
Pradesh has totally neglected all the sectors. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Please, sit down.
...(Interruptions )...Speak on Bill, not on the Government of Andhra Pradesh.
...(Interruptions )...Please, sit down. ... (Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: And, that is why | request the hon.
Minister to understand that the learned Member has already misled the House.
...(Interruptions )... Aquaculture in the State of Andhra Pradesh is totally destroyed
under the leadership of Shri Jagan Mohan Reddy Government. ...(Interruptions)...
Thank you.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Please, sit down. Now, Shri
V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Thank you Mr. Vice-Chairman, Sir. 1,
on behalf of my party and my leader Shri Y.S. Jagan Mohan Reddy Garu and also on
my own behalf, rise to support this Bill.

At the outset, | would like to say the damage that had taken place to
aquaculture industry during 2014-2019 had to be undone and is being undone by our
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Government after we came to power in 2019. This is the response to my political
opponent colleague, Mr. Kanakamedala Ravindra Kumar. ... (Interruptions)...

IuguTege (2N aear farst) : 319 A dR% SgHR AU Sd! dRB T SRIY|

SHRI V. VIJAYASAI REDDY : Sir, it has been noticed that foreign importers like Japan
and other countries have some serious objection on our shrimp exports due to
inputs, particularly antibiotics, being used by some of our shrimp farmers and are
rejecting consignments from India after the same reach there. This problem is to be
addressed. | request the hon. Minister to kindly address the problems of shrimp
exporters from India, since importers are rejecting our consignments. This is point
number one. There are two more points.

Sir, there is a comprehensive insurance scheme even for agriculture farmers.
We have Prime Minister Fasal Bima Yojana for agricultural farmers. Whereas, there is
no such scheme for aquaculture farmers. Therefore, | request the hon. Minister to
introduce an insurance scheme to cover aquaculture farmers.

Third and the last point is this. Sir, 1.38 lakh farmers are employed in
aquaculture operating with power subsidy being given by the Government of Andhra
Pradesh. Sir, about 26,000 power connections are currently receiving the benefit. |
request the hon. Union Minister to help the Government of Andhra Pradesh in setting
up of an aquaculture university. The State Government has provided 200 acres of land
for university, extension and research activities near Narasapuram in West Godavari
District. We need support and resources from the Union Government in setting up
incubation centres, skill development centres, aqua parks to skill more people and
eventually double aquaculture production as well as exports.

With these submissions, | support the Bill. Thank you.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Vice-Chairman, Sir. | am very
happy that you are here to protect and provide me additional time, because
aquaculture and fisheries is a very important subject. Also, our party founder,
Puratchi Thalaivar Dr. MGR, had so much of concern towards fishermen.

First of all, | am happy that the hon. Minister, under the leadership of Modiji,
has introduced this Coastal Aquaculture Authority (Amendment) Bill, 2023. Our hon.
Minister is very humble. He always supports good ideas and also encourages me
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whenever | speak. He is also going to appreciate me when | am going to place my
points before him.

Sir, under the leadership of Modiji, there is a revolution in the fishing industry.
For example, Indian marine products exports also doubled during these nine years
from Rs. 30,000 crores in 2013-14 to Rs. 63,000 crores. The export growth has more
than doubled in terms of value. Not only this, the shrimp exports have also been
doubled under the leadership of Modiji, with an increase of 123 per cent, from Rs.
19,368 crores to Rs. 43,135 crores. This is Modiji's achievement. That is the thing that
we have to highlight. That is the importance that the Modi Government is giving to the
fishing industry.

| would also like to mention here how it is going to help the people, especially
the fishermen community. It will create livelihood opportunities for the fisherfolks by
providing access and sustainable use of common resources, which will be facilitated
through aqua mapping and zonation; providing legal validation of seaweed culture
and cage culture in coastal waters of rivers, creeks, and backwaters, which will
empower the fisherwomen and fisher families to take up these alternative livelihood
activities as their major source of income in lieu of fishing and coastal aquaculture. It
will become major rural economic activity for fisherfolk. This is Modiji's dream that he
wanted to achieve.

Sir, whenever | speak about fishermen, | always mention that their livelihood is
affected because they are using certain old systems. That is why the Bill has provision
to protect them. Another thing which | always mention while speaking about
fishermen is this. Dr. M.G.R had given a lot of support to the fishermen. In the same
way, Madam Jayalalithaa, our former Chief Minister, so as to protect the fishermen,
had sent a resolution to the Centre to include our fishermen community in the
Scheduled Tribe category. This is a very important matter because fishermen are
hunters. They hunt fish and endanger their life in the sea. They go to sea, leaving
behind their family, and take a lot of risks. But, still, their economic condition is very
poor. That is why, the fisher community should be treated as a tribal community. Our
former Chief Minister, Madam Jayalalithaa, had passed this proposal in the State
Assembly also and had sent it to the Central Government for consideration. When we
are bringing this kind of novel Coastal Aquaculture Authority (Amendment) Bill, |
would like to request that the fishermen community of Tamil Nadu — if you want to
consider the fishermen of whole of India, it will be very good — be included in the
Scheduled Tribe category. It has been recommended by the Government of Tamil
Nadu. The other day, when the Scheduled Tribes Bill had come, the hon. Minister
had said that if the State Governments recommend, the proposals would be duly
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considered. Our AIADMK Government, headed by Amma, and also Edappadi
Palaniswami, who had given a good Government to Tamil Nadu for four years, had
recommended in the interest of fishermen community that they should be included in
the Scheduled Tribe category. Therefore, | am sure, the hon. Minister would
recommend to the concerned Ministry to declare the fishermen as Scheduled Tribe
community.

With these words, | support this Bill. Very valuable suggestions have come. |
hope the Bill will benefit the fishermen community and would portray a good image of
the Modi Government because, like Dr. M.G.R., Modiji is also a leader of the
fishermen.

Thank you very much.

SHRI G.K. VASAN (Tamil Nadu): Sir, the creation of new Ministry for Fisheries,
Animal Husbandry and Dairying recognizes the immense potential of this sector. Our
hon. Prime Minister, well knowing about the importance of this, has created a new
Ministry. And, | am sure, both the Ministers here — senior Minister, Mr. Rupala, and
our leader from Tamil Nadu, MoS, Dr. Murugan — have done justice to this Ministry
because the sector offers high returns.

India is the third largest fish producing country with around eight per cent share
of global fish production. Globally, India stands second in aquaculture production and
is one of the top shrimp producing and exploring nations. Sir, | would only want to
make two important points. One is regarding Tamil Nadu. The Tamil Nadu fishermen
are subjected to threat by Sri Lankan Navy and they are scared to go to sea because
of the fear of harassment. Fortunately, Sir, we have Ministers who understand the
plight of the fishermen. The senior Minister knows the plight of the fishermen in
Gujarat. The MoS knows the plight of fishermen, directly, in Tamil Nadu. So, they
have taken a very important initiative, National Roll-out of Vessel Communication and
Support System for marine fishing vessels for the safety of fishermen at sea. This,
definitely, gives safety to our fishermen from external forces. Especially, the
Government of India, under the Pradhan Mantri Matsya Sampada Yojana has
approved Rs.364 crores for installing satellite-based vessel communication and
support system on one lakh fishing vessels through the Department of Space,
Government of India. | am sure, this device will ensure the safety and security of our
fishermen throughout the country, especially in Tamil Nadu.

| come to the last two or three points which are very important for the
Government.
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SYQUTEIE (S g9 farsh) : HUT Y FHI By |

SHRI G.K. VASAN: As regards Tamil Nadu, | am thankful to the Minister that a special
concern has been given to Tamil Nadu on fishing. There are some significant
achievements which have been made, which | would like to tell. They have sanctioned
upgradation of Fishing Harbour at Pazhayar for Rs.26.26 crores. They have also
sanctioned construction of four integrated Fish Landing Centres for Rs.26.43 crores.
They have sanctioned construction of 10 new fresh water finfish hatcheries. Then,
expansion of 235 hectare area for brackish water aquaculture has also been
sanctioned. Also, 40 hectare area for biofloc ponds in fresh and brackish water has
also been sanctioned. This is very important. They have sanctioned acquisition of 50
new deep sea fishing vessels for traditional fishermen. Then, stocking of fingerlings in
6,434 hectare area of reservoirs has been done. Then, establishment of 13,000
seaweed culture rafts...

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Thank you, Mr. Vasan.

SHRI G.K. VASAN: | can go on telling, Sir.

My last important point is, there are a lot of pending issues from the Tamil
Nadu Government, which the Central Government seeks. The State has a high
unspent balance of Rs.57.83 crores with Rs.135.21 crores in SNA account, which has
hampered release of funds under PMMSY during the last two financial years. | am
sure, with respect to the proposal of Seaweed Park, approved in 2022-23, the
Government of Tamil Nadu has already requested the Government of India to render
necessary assistance in the import of quality seaweed seeds to enhance seaweed
production and to support the seaweed farmers.

To conclude, Sir, the Government of Tamil Nadu is yet to submit the Annual
Action Plan for 2023-24 under PMMSY. The State Government has informed that
SLAMC has not yet approved the Action Plan. So, | request them, the Central
Government and the Ministry to do the needful so that more and more help can be
given by the Ministry to Tamil Nadu, especially, the fishermen community. With this, |
support this Bill, Sir. Thank you very much.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Shri Parshottam Rupala to
reply to the discussion.
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I, TAR I 2feea oA 8, I ae A M ar am s @ 8, 9
I R T H T8I S bl &1 BHR] ARBR = WX [GHRT Bl 3R A <S94} {BRAT Bt
T TIFATATON ATl STETST Sh] SUAE] BRI BT AT fhdT 81 8H 1.2 BRIS B oA
J 1 I 9 A fBRAT Sy ITH! IuTE H 32 Bl 7R D STRY J31 I8 a1
2 & 9 Iffthe Rk iR R Sfeemat fheres & 9RaRi &1 € 39 &1 fvfy vRa
HRBR BT AR F §H B I8 &l BH 39 60 TRUC Ao TOII-THCT & dg3ii dl ol
& 31X 3159 & foly 40 TR¥T AL &7 Irae= 2

TR, 31! EAR FISIRTG Sff 911 X8 U1 S84 Vannamei 31X Black Tiger & R |
AT #RT S |G AT A 3791-3141 IR= 81 8T 51 FAR I8l Vannamei & 4 BMCs
gl I IRI & IR AT U< | B § 3R I & ol g8l ISP STATHT B AT
HRIER A T BT Bl BRI IRBR & 1 & 91 Black Tiger BT W T BMC &9
HoR fohan &1 34l oI & 9od $Rgde d dwrd) ygarcsd diHdl B &R 8l Bl
gUR BT &ih TI5TR Bl I8 THHTT SIgasdt g1 § 31} 3rsq 17 2Tl 89 R I H Udh
A} TR 27 81 on) Uh TSR IR BT T B 3SHH | APEDA & ATEIH I D)
FIAR fpar a1 € SR G- HE § SHbT HHRIIA Iof YR BRA D AR BT DR
ofl 81 STFTATSI & Hdg | H g g1 A8l g {9 U RFD (Report Fish Disease) Ud
SqY fhar 7T 21 7B =1 ICR &1 fo7eh b o1, S| e H § I8 91 81 ¢l I8
T QAT VT Sqer] fham 131 2, RTda! {hel B SrsTdle &) Jhdl 8l 3R IS




[ 9 August, 2023 ]

59 B U= f5 91 § fha) ¥ YR &) SR 31TS &, O ST Bie! 39 IR TS HR
S Y IHDI IR respond BT ST & 3R IHD! R B & (77§97 Aee H advise
AT <1 ST &1 $9 UhR TRAT 1 YRIAT DR b oI BRIk Bl 3 g6 Dl T
B BT U UTTHTT B9 B {7 81 3P HIETH | 9 A¥E d SHTRAT BT gaer ff
BT 3R SR U fRI=01 =1 9 59T Bl a1 31 9@+ b1 ff A9 8|

fISTaTg St 9 S 9T 8 {6 a9 g9 B9 H AIeT-9gd g4 8l S A
D! AR 1T BT JHAT 8 ST &1 SHD SR IAD] a1 I1 JHAM &l STl 8
for a8 fhr S T8 AT &, ST SN STIRY BT YTae= B $i Q2 § 9Rd
TRDHR Igd Bl THRAT I TAT9 $R I28] 21 3741 39S SRING | Hufrdl &l o 781 8,
SI7IT 89 SdT §8& HRb 5T T fhdT ST - I {9 H 11T 984 BT B1H B I
gl

AR, 39 AR ST & Fas]a, RISt f[urT & H1eas 4 <21 & e & forg
B9 Sl B9 PR 3B © - H 39 B 3 &1 off Ta1 §, Hiich AT fohdl Aaex H wad
SITET U RE &, Al I8 [heRIS Yaex &, R qad SI1e1 WY Xe 21 e iR
& ARl ¥ I AAT GFIT BT AT B GRT B b Fh1Y b {77 SHART I8 et qqs!
dc UaT 1 TET 21 ERAT0T, U oI URATST, STal STHIN §oik 81 38 7, 8RR &
TS €, 981 Wl U8 B 9gd o) AD] a¥E A SIlU Bl I8 © AR I YRATS H I
aquaculture & JTSTaCH Tgd dIdhd & A1 AT 9¢ I8 &l 4! b Fold 39 Hdex Bl
HRI&TT DR B, 39 W SN GBI IR dcd el o1, 399 qfh & g iR
ST UMY DI IR 9T 2 I {9l o7 AT Bl Aquaculture BT Aded Rt shrimp
ﬁ%,%jhingaﬂﬁ%,sﬂsﬂﬁoage culture ?ﬂ%\’, seaweed ?ﬂ%\’, pearls ﬂﬂ%-@f
AR BT BH BT Rl A S O¥8 H HY B Fob - SHD (ol AAT SHD! ARferd
HR g 39 e § IR wraem fog g 2

HIHHGA Xdig AR SiI Dl HY <7 X818 b g qATaRoT Bl JHar gl
TR, 39 G ¥ IBT W 3P 1egq J TITaN0T & 19 TR 59 < &b fIh Bl b
arell o Wt 98 faEagde e aredr § 5 o5 3 an £, S et ol %
STRT U ST Y STRT TR SR I Bl TS 15T BT WH BRI HIH B I &

AR, B $OH U 95d &1 37T UGN (a1 81 YR B H b U1 HTaer
o foh fe ®Is fram a1 IRRex fhy Wt wxar B, 3 ara= &= g, a1 S9a!
<1 ATt @1 ol B Fhall 21 3R Il DhIs HGSTRT YT ATeATd I1 B ST qrerd
B H I AT, A SHDT fHT MSHT B BRI <9 ATl B Foll 81 Fabelt ot
A 9T H31, TR A6l S A YR 9% P BTl H de-criminalisation BT Udh TS
& fhar 21 I a8 A &9 39 B A ¥ Al 99 9T &l gl 3T 7l o1d s
fFATI DI DTS TSI ST BT ATAHT &1 IS & IAD (oY PO & BT UGG Hh
AP regularize B BT TATT BT B STD] Sfed SR BRI, STHT g W
WS A DI DI BN - 81 Bl U I B H D! 971 § P g8 59+
bio-safety & T TR 24 € & AIfcH & Ugcl hls Td9 T8 B FhdT AT
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7.00 P.M.

SEY IE BIAT AT {6 519 W1 g e <, A1 USRI Bl ST B dTel AT ATh-
HBTs B & 918 Ugl < U1 39 TA 39 DI H VAT uIR IR 331 8 6 afs &4
YRA AXHR B 3R A BT ST RN, I g7 BHl-41 991 i & ST graem=
PHRh GAD GRS Al TR, A S 7Y o, S5 Dhglel B DI YR BT H By
a1 T2l oY 379 B 39 7Y DI |l 9 HIA & A o1 32 &, 3Afe] I 374
ST Y JRINT @Y RE ©, §H Sd! I i B IR 1 IREEH 811, 3961 3T
PR DI W FRAT | U AT Ge F 9gd el bl [d g9 99 7 A
RaTere <, @rse Raleye <@, § 91 fa3dr 4 &8 81 § (6 967 #4301, W=
AT ST & Igcd H FART AGIMRT FHIST ] RATeGRA Bl 3R AN §¢ &l 1 § 3
HeR 37T BT g b SAD AFAIG H 3T §d FHART G5 BN, Ig-98d I-IaTg|

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The question is:
That the Bill to amend the Coastal Aquaculture Authority Act,
2005, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): We shall now take up Clause-
by-Clause consideration of the Bill.

Clauses 2 to 17 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, hon. Minister, Shri
Parshottam Rupala to move that the Bill be passed.

SHRI PARSHOTTAM RUPALA: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Now, Special Mentions. Shri
Lahar Singh Siroya.
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SPECIAL MENTIONS
Need to rescue Agarbathi Industry in the country

SHRI LAHAR SINGH SIROYA (Karnataka): Sir, | would like to draw the attention of
the Government towards the difficulties faced by the Agarbathi industry, which has a
market size of around Rs. 10,000 crore in India. Crucially, the incense sticks industry,
which has a huge export market share, employs close to four lakh people in my state
Karnataka alone, of which 80 per cent are women.

India has emerged as the international hub for incense industry and my state
Karnataka is the incense capital of the world. The consumption of incense sticks has
transcended traditional, ritualistic usages into modern areas of wellness, mental
health and meditation. This industry is labour intensive and is vastly helping the
underprivileged and marginalized sections of our society to earn their livelihood and
financially empowers lakhs of women through employment. The incense sticks
manufacturers face problem of raw material and issues of procuring bamboo sticks
from the North-East to a southern State like Karnataka. Despite growing competition
from countries like Vietnam and Sri Lanka, Indian incense sticks industry is registering
consistent growth due to high quality of their products. However, the industry needs
help from Commerce, Finance, Forest and other Ministries. If we do not address the
industry's concerns and ward off issues at an early stage, the Indian incense sticks
industry risks losing its market share to other South-East Asian and African countries.

Our incense sticks industry is striving towards Atma Nirbhar Bharat. It employs
a large number of rural and underprivileged Nari Shakti. The Agarbathi industry and
these workers need the support and rescue by the Union Government across
Ministries. | urge the Government to take steps in this regard.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Dr. John Brittas. Not present.
Shri K.R.N. Rajeshkumar. Not present.

Need to develop Agroha as a heritage city and tourist destination

o 9Ra (31) St g Rern) (ERIN): wEGy, #H 3179 31UIE IER Bl UH
ORI ¥eret 3R Tied 8} & U H fAwmRId B & AR siasaaddl U= SR oA
& fOTg ST ol Tl STUTET, YA MR Apiad TG AR Ursie dgd &
AT, I Gl BT Goll g 3R iIfted "gea"" ArsH1 # e 89 &1 8haR &l
JMTET AR M & TRALITe! 3T & THT0 & 50 H sl &1 UFT 9971 11 8 & I8
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3Tl AT &b YRIYT TSTT, HERTSIT A i IS1r=it 1 I8 Uil 28y deifre
3R [RT DI e aTel VRIBT® TUR ART IR ab UM I uR R ol
3TTET # RIATcad I | Yo TTgarell It &1 gal gel 7, Foread =left grare)
91 4 ¥ 1491 STes] S 9 FROR A o)an 1 o1l Siiel § ST T |
AR THHRI DI TR BT YT el &1 AR 3R AT 8=i o <01 §
U@ §S $Ci Bl SYANT S T & I~ R1ed HIeTdd Bl ge0TaT B 39F ARIRD, Th
dig WU R e g #4fex o1 Je-aifkia, emer # wafd Aiveiiie dgrd ik
JIREWIAT B HGAT BT ISTERVT Sl &l A AR Wlol U Apicrdh MR U IS
fRTET el & WU H 3UIST & Hecd Dl A I WU Bl ol UTET Dl U
ORI 18R 3R WiTdh WId & w4 H (A6 R &9 HIRA & A4 Bl H TP
I BT BT D gD AT &HT BT ST BRI

31cT: | AT 3R R Al &b HAT I [GTFAYdD I8 STRIY BRal g (b
3TUTET 2B DI Yeb TUCH IEX &b 0y H fABRIT a1 57y

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Prof. Manoj Kumar Jha. Not
present. Shri Jaggesh. Not present. Shri Binoy Viswam. Not present. Shri Jawhar
Sircar. Not present. Shri Niranjan Bishi. Not present. Shri Aneel Prasad Hegde. Not
present.

The House stands adjourned to meet at 11.00 a.m. on Thursday, the 10"
August, 2023.

The House then adjourned at nine minutes past seven of the clock
till eleven of the clock on Thursday, the 10" August, 2023.
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